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LEGISLATIVE ASSEMBLY. 
lVedne8day, 2:Jrd September, 1948. 

Thtl Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in ~e Chair. 

'l'HANS"F'ERRE'D STARRED QUESTIONS AND ANSWERS. t 
(a) ORAL ANSWERS. 

STEPS FOR CoNSERVATION, ETC., OJ' PETROL SUPPLIES. 

73. *Sir.,. E. lames (on behalf of Mr. J. Ramsay Scott): (a) Will thE' 
Honourabll' Member for Railways ana War Transport be pleased to state 
what stepf; IJave been taken or are in contemplation: 

(i) to conserve petrol supplies; 
(ii) to prevent' wastage and leakage to the black market of petrol; 

and 
(iii) to ensure that conditions of supply of petrol are the same in 

all parts of India? 
(b) Why has there been an inability to supply petrol against petrol 

coupons in the United Provinces but not in Delhi? 

The l'Ionourable Sir Edward Benthall: (8) (i). The HOll0umble 
MembeL' is referred to the Motor Spirit Rationing Order, 1941. In addi-
tion, sUilh ;;upplementary instructions as have appeared necessary from 
time ic tim!l, have been issued to rationing authorities. 

(8) (ii). ,E,,~ry effort is made to prevent wastage and leakage to the 
blacJ{ market.' The Honourable Member is referred for example ~o the 
Coloured Motor Spirit Control Order, 1942, published in the Government of 
Indi.rt Gazette dated the 11th July, 1942. 

(a) (iii) nnd (b). SU(~h inequalities in the distribution of petrol for 
civil consumption in different parts of India as have occurred, have heen 
due to diflieuJt.ies of transport, which' in turn depend upon the routes over 
which petrol has to be railed. 

J[unwar Hajee IImalel- Ali lDlan: May I know from the Honourable 
ME:rob,~r whet,her the supply of petrol has been suspended temporarily cr 
permanentl,)' in the United Provinces? 

The 'Honourable Sir Edward Benthall: So far as I know, temporarily. 

Sir 1'. E. Jam .. : May I ask whether the Honourable Member would 
take special eteps to inaugurate a publicity campaign for something perhaps 
connected with the national front whereby the public is kept much hetter 
informed as to the teal problem underlying the supply and distribution of 
petrol? 

fThe que8Lion hour of the 17th September, 1942, having been diapenaed "ith 
thea. queltioll8 were transferred till today, vide page 233 of theBe debate a.-Ed. "t D. 

( 435 ) 
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. The Honourable' SlrBdw&rdBenthall.: Yes,Sir. I am very anxious 
that public should be kept informed of the e ~  lind of the ~ o  

measures which they themselves can take to assist III t.he euollonllzlDg of 
petroi and nh:o in the use of mot.ol' transport, and I am aetually eonsideting 
the steps whieh we can take in order to give effect to such pubJicit,\·. 

CluaOOAL GAS-PaODUOEB ~  

n. "'Sir -._ B • .Jamea (on behalf of Mr. J. Ramsay Scott): (a) Will the 
Honourable Member for Railways and War TransJ1qrt. please give: 

(i) the number of charcoaJ. gas-producer plants in use and on order 
for use in India.; and 

(ii) the number of manufacturers of these plants in ludi9. and their 
output per month? . 

(b) Is it a fact that steel priorities for 12,000 such plants have been 
.arranged or given to manufacturers for the period April to September? 

(c) Will Government please state how much steel has been delivered 
Against ihese priorities? 

TIl. J[onourable Sir Bdward Benthall: (a) (i). According to the latest 
~ r ~, up to the end of July (Ul 8OQ1e cases, June) in others the total 
number of vehicles fitted with ptoduoer gas plants in British India wu 
.5,377. 1 re re~ I have no information regarding the number of orders 
.plac6d by vehicle owners for plants. 

(ii) About 70 manufacturers have been approved by diilerent Provin-. 
,cial Governments. The manufacturing capacity of' 50 of these, in th. 
aggl'egate, is blllieved to be nearly '8,800 plants per month. We have no 
.pt1rticularR of the capacity of the remainder. I regret I have no figures 
,of the udual output of these manufacturers in any recent month, 

(b) Yes. 

I(C) I regret that I cannot give precise information. The arrangement 
'wehave made is that steel is distributed from the mills to various 
.controll"d stOOkholders at suitable centres throughout the country, and the 
licenseos are to draw their supplies frogl the stockholders. Against a total 
of nearly 3,500 tons of steel for the 2nd anol 3rd quart,ers of the vear 
'approximately 1,400 tons have 'been delivered to the stockholders. The 
.bulk of this material, is, however, of one type only and, until more. 
,complete supplies of all types are available with the stockholders, (~ ee  

care not able to take advantage of this materia\. E er~  effort is being 
mad'3 to place complete stocks with the stockholders with the reast pOtlsible 
,~e~  

"sir r. 1:. Jam .. : Has the Honourable Member's Department or snv of 
·the Provincial Governments taken steps to control the prices at whicli 
·the3e charcoal gas-producer plants are actually sold by the manufacturers? 

'!'he .... 1IraIIl. Sir .dW&!d Bu,UIall: Sir, I am dealing with that in 
tm."v next quesbion. . 
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CIUROOAL GAS-PRODUOER PLANTS. 

75. *Sir P . .E • .T&mes (on beha.lf of Mr. J. Ramsay Scott): (a) Will t,he 
Honourable Member £01' Railwaysancl War Transport please state if it is 
a facti t.hat some Provincial Governments have issued orders that buses und 
lorries ml:lElt be fitted with Gas-producer Plants? 
(b) What steps have Government taken in conjunction .with frovincial 

and Oentrally administered areas to see that these plants are supplied at, 
;reasonable rates 8.lII.dthat charcoal supplies are readily obtainable and at 
.reasonable rates? ' 

(c) What steps are Government  taking to see that-all Gas-producer 
Plants comply wli;h 'specifications before being sold to the public? If this 
il;l done provincially, what is the procedure in the centrally administered 
:areas? 

The Honourable Sir Edward Ben\hall: (a) I have no knowledge of any 
'specifie order of the kind referred to. It. is, of course, the policy of ,the 
-(lovurnmen! of India that the maximum number of buses and lorries 
'should bt-converted as rapidiy as pORSible to producer gas. 

(b) The  control of prices of plants was recently considered bS the 
'Trallsport Advisory Council, and the conclusion was t-hat competition 
would tend to keep down prices and that when the supply of controlled 
:steel reache!; manufacturers in sufficient quantities the copditioni! 
, (~he  to the supply will enable the authorities to ensure that pri('es of 
plants a1'(' rt'8sonable. 

Ti .. e posit.ioll regarding the suppI.y of charcoal at reasonable rates is, I 
unierstand, on the wbole satisfactory. 

(cl My Department has issued model specifications and rules on the 
subject, h (~h h'8ve already inpmctice been generally enforced and which 
were recent,I.'" accepted by the 'l'ransport Advisory Council as satisfactot:,y. 
'Th6 RulHs provide that manufacturers' uesigns and specifications shall be 
approved by competent, oftieers of the ProvlIIcial Government. In the 
("ase of Chief Commissioners' Provinces, Rules to thi .. effect have been 
mR,ck. in the cuse of Ajrner-Merwara and Delhi, and also, I believe, in the 
,case of Coorg. There fire as yet, no r ~ ( er gas plant.s in Baluchistan. 

ORGANISATION OF AND ASSISTANOE TO INDUSTRIES FOR MEETING 

W A.B SUl'PLY REQUIREMENTS. 

78. ·Pandit Lakahml Eanta lIIaiva: (a) Will the Houourable Member 
for Supply be pleased to lay on the table of the House a statement show-
ing the main categories or classes of goods supplied by his Department for 
War requirements, t.he volume of such supplies and their value? -

(b) Will the Honourable Member briefly state the steps taken, to 
·organise the industl'Y in this country to meet war supply requirements and 
what assistance, if any, has been given to industry in this connection? 

(c) What are the cottage industries, if any, that have been organized 
'Or helped to compete for war supply requirements? In what shape and 
to what extent has assistance been rendered to such industries?' , 

(d) Will the Honourable Member pleaa& state the volume of supplies 
1imwn from the cottage industries in thi1l country and the total approximate 
value of such 8upplietl1 ,. 
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The Honourable Sir Komi Kod)': (a) I place a sta.tement on the 'Able. 

(b) Indust.ry has been orgauised b,Y the appointmellt of advisers; hy 
the estRblishment of industrial panels; by close contacts between the 
Production Dire(!tora.tes and the Gonbdlers of Supplies 011 the one lrt\\(.l, 
and ~ r  on the other; by the provision of new fadories unCi/or-
new plllllt; and ,by 8 great deal of development work in whi('b Government 
and induRlt'y have bpth played their part. 

Iudustrv has been assisted with finance to accelerate the completion of' 
plant; by ~ he installation of new factories or independent. new items of 

~  I't Government expense; by the installation' of balancing plant at: 
Gov(-rnment expense; by the grant of special facilities for the import of 
raw Dlateri!11s and equipment ; by the placing ci educationel or guaranteed 
orders; and in various other ways. 

(e) Smull scale industry, both urban and rural, has been orgaTli!':ed 
t) produce to large number of items including items malle wholly or 
mainly of wood such as shelves for tools, tent mallets, folding OhaTpoy,; 
an,1 racks. signalling flags, tent poles, and furniture; textiles items sucb· 
as. blankets and camouflage net.s; minor metal manufactures such as cut,1ery 
and padloc.ks; leather goods sueh as OhapliB and sandals; and miscellane-
ous goods such as ambulance stretchers. 

, Small 1;('8Ie industry is organised through the Provincial o e e ~ 

which establish "official agencies"-normally their Directors of Indust.ries. 
and/or Registrars of Co-operative Societies to take and distribute contracts, 
and to supervise the work on behalf of the Central Government. Samples 
81'.3 supplied b.y the Central Government and if necessary working eapitRl is 
provided. . 

(d) During 1941-42 orders on small scale industry were valued .It 
Rs. 4·98 crores. The main items were camoufiage nets Rs. 1'82 crores.-
I:;lanketli Rs. 1·18 crores, leather goods Re. 96 lakhs, and pith hats RH. 43 
lakhs. During 1942-48 to date orders totalling about Rs. 7 crores· h~ e 

been placed with the "official agencies" for allocation to small scale-
industry _  I place on the table a statement giving particulars of the mai n, 
omeN pi aced. 

Articles. 

1. Cotton goodl 
2. WooDen goods • 
3. Other textile goods 
•. Leather materi&la • 
6_ Timber and woociware 
fl. Foodstuff.. .  .  .  • 
7. Engineering, misoeHaDeoua and h&rdwaN 

Total 

Value in 
Re.ooo. 
80,'2,10 
28.'7,75 
40,88,03 
17,04,92 
19,20,47 
29,99,13 
151,80,07 

367,82,47 

NOTB.-'nle statement ~ &1l ~ made for indento1'8 in India whether the 
IIldentol'll tbemselvee &1'8 in India or 0V8I888I. It e:r;clvdu (IS) the value of goods manufac-
-tured in GoveJ'DlDllDt faotoriee and (b) purchuN made through commercial channell!! with-
out the intervention of the Supply Department. It i8 Dotpouible to ahow the volume of 
,the purch_ in each category owing to the ~ y of the goodI. 
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IStateme1ll l11wwing wilerll plau.ll on o§ictal ogtmeiu in , ~ or cUlooIJtion to #mQll-lIOCIle 

Nomenclature, 
tndUtTlI, 

1 

'CbarpoYI!I folding 
-Helves Pick Axe " } 
Axe& Pick Helves 
.Knives Table .  .  .  ,  .  .  .  . 
,(}lasp, 1939, with marline .pike tin opeD« and screw 
Driver. .  . 

PadlockB, I. G., 1 1/4' . 
Padlocks, I. G., 2' . 
'Gloves, M. T., Size 8 1/2 ':} 
Gloves, M. T., Size 9  . 
.  • Gloves, M. T .. Size 91/2 
Sandals P. O. W. (pairs) 
,Chaplis, ~ ro er Pattern 
Boota, Gilgit (Pairs) 
Blankets 9<)' X 60' 
Pith Hats. . 
, o ~ Mt8-
14x 14 
14x7 . 
24X24 . 
'29x29 , 
.35x36 . 
35x36 G, S. 

35 X 36 Artillery . 

29x 14 . 
35x 111 • 
25x 12 . 

IBl'aIl8 BuckIea 
·Bl'888 Slides 
,Dees Steel. . 
'Textilell .  . 
-Uieco1laneou8 items 

.  .  . 
foodstuffs etc. 

Total 

NOTB.-The orders for 1942-43 are not complete. 

Quantity 
ordered, 

! 

8,000 
16,05,000 

3,72,660 

2,89,625 
3,46,825 
71,760 

1,14,076 

8,00,000 
4,00,000 
1,60,000 
2,40,000 
44,46,600 

Value of 
order. 

3 

92,000 
14,66,796 

2,17,296 

5,79,250 
3,02,596-
1,77,375 

3,06,571 -

34,00,000 
13,00,000 
26,00,000 
1,56,00,000 
88,93,200 

4,89,460 14,68,3tw 
59,380 1,09,482 
3,32,893 19,55,746 
14,428 1,87,564 
9,932' 1,76,293 
58,332}priOO not yet 

fixed ho~h 
622 production is 

there. 
21,968 1,46,911 
46,868 26,30,872 
34,936 13,92,595 

20,00,000 40,00,000 
18,00,000- 1,12,500 
1,71,000 3,42,000 

36,42,149 
2,29,00,149 

7,37,99,725 

lIr. Lalch&l1d Navalrat: With regard to pa.rt (c), may I know from the 
Honouruble Member whether any industries have been organized fOl' war 
,purPOSElS in the province. of Sind? . 

The Honourable Sir Homi Kocly: It is up to the Sindhis to do this. I 
,oanllot UlHlwer the question off-hand, but .I am certain that the resources 
·of Sind are being utilized to the fullest possible extent, As I said, this is 
.an arruugElrnent of the Provincial Governments, and I am certain that the 
,Sind Government has set up the necessary agenc'y for execut,ing Gbvcm. I 

_ment orderEl, but I shall be glad to give m,Y Honourable friend fullel' . 
.iufOrI.:latioll after o~  it. . 

Pandit Lakshmi Kanta Kattra: With regard to part (c), the Honourable 
'Member said that the Government were, in most cases, prepare'] to 
:advane,) cupital for the establishment of sma.ll industries for the manufac-
:ture of artides for the Supply Department. Will the Honourable Member 
be pleased to stat,e what 1s the amount of the capital, that has so far 
~ee  adva:J.eed for startag new cottage industries? 
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The Honourable Sir HolDi Jlod1: 1 cannot answer offhand. I wC1uld. 
ha\e to get those figUl'es. 

D.UU.OE CAUSBD TO POSTAL DEPARTMENT PBOl'JmT1l DURINO RECEN13' 

DISTURBANCES. 

77. ·Paadit Laklbmi Eanta Jlattn.: Will the Secretary of the Poats 
J\lld Air Department be pleased to make a C(?mprehellaive ~h e  

about the nature and extent of the 'damage and destruction caused to th& 
buildings, lines, cables, etc., and other properties of the Postal Depart.-
ment in the recent disturbances? Have telegraph .and telephone lines-
been fully restored to their normal ~o o  

Sir Gunmath .ewoor: I would refer the Honourable Member to tne 
reply given b.v me on the 14th instant to 8tarred quesiion No. 5 put by. 
Mr, K. C. Neogy. 

POSTION OF THE INLAND AIRI(AI)' SERVICE. 

78. ·P&ndit LUMmi Kanta 1Ialtra.: (1\) Will the Sieret&ry of the· 
Posts and Air Department be pleased to make a detailed statement "bout 
the present position of the Inland Airmail Service in India, with" special' 
reference to Airmail Service !rom Delhi to Calcutta, Bombay and Madras?' 
(b) Is the Ainnail Service run by Govef'mneot Agency?_ If not,' by. 

which Company or Companies is it run? 

(c) Is it a daily and regular service? 

(~  Since when has it been introduced'?' 

(e) What is the expenditure involved in Hie maintenance of this., 
sen'iee? 

Sir GUUD&th .ewoor: Si,', 1 I'8v on the table Q!>1:atement giving the· 
inforlJllltJol. required by the o o ~ bre Member. 

S ~ e  .hotlltng 1M ,,~er  aU-mail .f;f'lIicu optNt'" at pn_eflt in India. 

Date of Operating Expendit.ure 
Serial Service. Frequenoy. COlD.' concern. involved. 
~o  1DI!Ilce-

ment. 

I. Karachi-Raj8ll8lDand. Twieeweek· 1932 Britiah er~ Seryice forma part', 
Madho Sagar. Iy- -.& Airways of the ~ 
AJlahabed-CaIcutta. Corporatipn. menta UDder . 

Empire Air ._ill 
Scheme. 

2. Karacbi-B 0 mba y. :rour t.imea It32 Tata Sona Do. 
Hyderabad-Madrae. • week. Limited . 
Trichinopo I y-e 0  • 
lombo. 

3. Delhi·e awn pore- :raUl' times 13th 
... .. N_"-, J Allahabad-G a y a- _week. ALril Airwayll Ltd. A Atanding pay.-

Calcutta. I 2. ment of 
4. Calcutta-T e  z pur. Twieeweek· Imh Do. Re. 37.200 per' 

Dinjan (temporary Iy. Aug. month "w. OO8t, 
~ e  1912. of operation 0., 

II. Lahore·MultAln-J a 00' DaU, :t7th Do. actual mil._ 
b ~  u  e t t  a Aug. J operated. 
(temporary llervice). ~ • 
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Pandit LakBbmi Kanta K&ltla: May I know if there is a dail,)' regular 
ciJ'mflil service from Delhi to CaleuUa? 

SIr Gurun&th Bewoor: The statement whieh I am laying on the table 
glVI'S the names of the servic'es and the freque'tlcy of the-seryices: 1.:he 
stlltcllltnt «how}; how the di/Jf!rent serviees are working. Some are tWl('e 
weeldy, bome are foul' times. 

Pandit Lakahmi Kanta lIaitra: I take it t,hat there is no regular daily 
6t'l'Viee from Delhi to CaleuUa? 

Sir Guranath Bewoor: No, Sir. 

Pandit Lakshmi Kanta )(altra: When WIIS this service introduced r-

Sir Gurunath Bewoor: You are referring to (d)? 

Pandit Laklhmi Itanta lI&lua: The airmail service from Delhi to 
Calcutta. 

Sir GurunaUl Bewoor: The statement gives the service lrom Delhi to 
Cnfl'uttn. 'Ve have a B. O. A. C. servine and we have also another service 
'"",hUt hal' been working between Delhi and Calcutta four times Ii week 
jlinee 15th Aptil. ]942. 

Pandit Lakahmi Itanta Kaitra: Are t.he" Guvernment agencies or 
privat.e '('ornp&n;t'g which have been subsidized by the Government of 
India :1 

Sir Guronath Bewoor: These are privnte ~or e  The statp.ment 
gives the· Ill1l1leS of the operating concerns. 

Pandit LakJl1mi Kanta Kaitra: They are not Government ageJlcies but 
priva!e ('olU})unies employed to eany on the service? 

8ir Gurunatb e oor~ The {;ompanies are paid for the service they 
renrier. 

Jt8Ddit Lakabmi Itanta Maitra : Did the Honourable Member sa.y that 
aL the initiative of the Government' these Companies were brought into 
e.ll:lE'tence, 01' that they had been functioning before, but that ~he  

appl'ollehed Government, for help and Government advanced them the 
o e~ :1 

Sir Gurunath Bewoor: I sll:d it is not a Government agency. 

Mr. President (The Honourable Sir Abdur Uahim): The Honourable 
J.fr·mber h~ r  Mid that it is not. a <}overnment agency. ' 

DA1UG1!l CAUSED TO RAILWAY PROPERTY DURING RECENT DISTURBANCES. 

79. ·Pandit L&kahmi It&nta lI&tua: (a) Will the Honourable Mem-
ber for Railways be pleased to make a comprehensive statement about the 
nature and extent of the damage and destruction caused in the recent 
disturbances to the different Railways in India with special reference to: 

(i) stations, yards, sheds or cabins or other railway buildings, 

(ii) Railway tracks, bridges and signalling apparatus, ana 

(iii) Locomotives and rolling stocks? 
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(b) Which of the Railways h,ve suffered the heaviest damage and 
destruction? 

(c) Wa$ there I1ny large so&le dislocation of traffic, good!! and pa!;sen-
gar, on any railway? If so, where? 

(d) Has through communioation been since restored? 

(e) What precaution¥y measures, if I1ny, have ,been adopted for the 
M~  . ~ 

'!'he Bonourable Sir Bdward Benth&ll: (a) to (e). 1 would re ~r h~ 
Honourabl{;" Member to the replies alreaily given on the 14th to Mr. A. N. 
ChattopsdhYflya's starred questions Nos. 11 and 12. I would add thllt 
the East Indian and the Bengal and North Western Railways have suffered 
tho most !:'c:verely and that there has been damage done to some engines, 
repair!; to most of wh:ch have already been completed. 

D.uu.OE DUE TO FlBlt IN THE RAILWAY CLEARINO ACCOUNTS OFFIOE, DELHI 

80. ·PlIld1t LMJbmi Kaa.ta Kalwa: Will the Honourable Member for 
Railways be pleased to state the nature and extent of the loss sustained 
by the Railway Board by the fire in the Railway Clearing ~ o  Office 
in Delhi? Has there been a large scale destruction of documents? Ie it 
likely to affect seriously the administration of the Railway Board? 

Thlt Honourable Sir Zdward Benthall: The Railway G1"earing Accounts 
Office was accommodated in five buildings, of which only two (viI., the 
Clive Building ..and the Jatia House) were destroyea by the fire. 'I'he 
capital cost of the Clive Building, owned by the North Western Railway 
Administration, inclUding electric installations, was Rs. 8,94,886. The' 
JatiB HQU8E' belonged to-a private owner on whose behalf notice of B claim 
of Us. 1 lakh as compensation has been received. The estimated value 
of furniture, books, . stationer,v , forms and records ( re e~ as waste-pll{>flr 
for vllluati.:>n) destroyed by the fire in the' two buildings is Rs. 1.50,226. 

All the doeuments in the two buildings WElre completely destroyed 

'I'he reply to the last part of the question is in the negative . 
... 

P&Ddit Laksbmj Eanta J[aitra: Do I understand ftOlll tite fhullllfllble 
Member thai. h~ papers dt'stro?ed were not valuable docuwtnts but WHste 
paper? 

The Honourable Sir J:dward -Benthall: The valuation WIIS made (It the 
waste paper rate. 

~ 

Babu Baijnath Bajoria: lR Government eonsidf:'ring the question of 
compensatioJI fer Jatia HOUSf:i' 

The Honourable Sir lCdward Benthall: Yes. GovernnlCnt, hns unfortu-
nately to coflsiclel' it . 

• 
PandJt Laklhmt Eanta Malva: Has the work of the railv;ay adminihtra-

tion been affected hy thE' delltruet.ion of this ·wBste paper? 
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The Honourable Sir Edward Benthali: .It has of course been afIe('ted; 
but the quef.tiou WIlS whether it had been seriously affected. Arrangements 
are being m"dc for reconstructing 0. portion of the accounts f(lr July 1942 
and most of the docLlments clm be obtained from stations and other otlkes. 
There will be difficulties in compiling-accounts but by co-operation 
between the rllilwa.ys affected, we hope to get over them. 

, Babu Bai)nl1.th Baioria: Were those buildings insured against tirf':' 

The Honourable Sir Edward B8nt!iall: N:ot in the case of the railway 
building. 

REPORT OF THE AMERICAN TECHNICAL MISSION. 

, 81. *Mr. E. O. Reogy: (a) Will the H.onourable the' Supply  Member 
be pleased to lay on the table of the' House a. copy of the Report submitted 
by the American ,Technical Mission which visited India during the year? 

(b) Will he be pIe used to indicate, with reference to each recommend-
ation made in the said report. as to what action has been, or is proposed 
to be. taken thereon? 
(c) Is it ,. fact that Government are in negotiation with the Govern-

ment of the United States of America for the services of certain American 
teohnical experts in India, and for the establishment of certain war indus-
tries in India? . If so, what are these industries, and what are the inten-
tions of Government as regards the orgtlnisation and control of such 
industries? 

1'h8 Honourable Sir Homi Mod1: (a) and (b). The Government of ~  

regret the.y cannot Iny on the table a copy of the Report of the American· 
Technical Mi<:sioll. The Report <.'Ontains matter, the publication of which 
would noL be in the public iuterest, and the Mission he ~ e  have 
~ re e  the e~ re that it n£ treated' as confidential. A sUllllnary faith-
fully recording alt the recommendations has, however, been published rtlld 
presents & correct pictme of 1 ~e measures suggested by the Mission for the 
r~o e of accelerating Indib's wal' effort. 

(c) The Report illductes rpcommendations for the expallsioD of cdrtain 
existing and the establishment of certain new industrial COl.cernS. In 
connection with these developments it is hoped to make use of technical 
·expert,s whos!:: serviec.; huve bLf'n offered by the Government uf the United 
States. r ~  ~ e r , tbebE experts will fall into two gr,lllps-·(irst., '. 
leading industrialists, who, in an honorary capacity so far UI'> India is' 
·concerned, mll .. Y pay short ~ to India for periods not exceeding, say, 
<three months to advise the Government of India on industrial  prublems; 
1Ind secondly o-)xpel'ts who will be engaged by the Government of India, 
or in some cuses by the firms concerned, on short term contt'ucts. :For 
re ~ o S already expluir1erl it. my reply to parts (a) Dnd (b) of this question. 
I regret I caur:ot gh-c deLHils of the developments that the uovornment 9f 
India have in mind, but I cnn assure the Honourable MemLJer that·' the 
American 'lechllinal Missiol1 diet nol: recommend the establishment in Iildia 
of industries controlled by American interests or American ~r e  The 
Mission made it clear that, as a general rule, the Government of India must 
limit thetnselves to short term contracts in engaging salaried personuel, 
~  .• contracts ~r periods of ro e ~ one year. 
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JIr. E. C. Beogy: \Vith regnrd to the new industrial COIlC'Cl'OS h ~h ere 
likely to be establisheu IlS a l'esult of these re o e o ,~, do -they 
relat.e to the estnblislull£lllt of any key industry in any case '! 

'!'he BOIlourable Sir Bond Jlody: Well. all I can say is lll&.t t1 iiceonq 
report has just come through, and until we are in a .position to give con8i-
deratio.n to that report, 1 "Ill 'lot able to say Qonythmg to my HOIllHll'lIble 
friend, but perhaps 11 little tutor I will be able to. \ 

Dr. P. If •• aa'rjta: 'Vill the second report be publisheti? 

-
fta HODourable Sir Bomi !lod7: No. 

Mr. Kuhammad Bauman: May I know from the Honourabie Mtlmber if 
t.he Mission has recommended any in,vestment of American cdpital for t,he 
developmt.:nt of Indiun indust,ry? 

!'be Bonourablll Sir Bomi Mod7: No question of American fillill:ceR at 
all. 

Balm BaijD.ath Bajoria: Will the Honourable )fember supply a copy of 
this report to the Member!': of thit> House for their person III U8.-:' 

The Bonourable Sir ~  :MocI7: I regret I am not in a pORition to do 
t,hat. 

Babu Baijnath Bajoria: Is it. a fact that the Honourable ~ e be  il; not 
in agreement wit,h certain main recommendations of this American 
Technical Mist,ion? 

'the BOllOGrable Sir Bomi Mocty: I think it "'ould be too premature to 
aay 8nyUling, 

Babu Baljnath Bajoria: We haTt> st>eD published in the papers the 
comment,s of t.he '·hllournb;e 1\Iember On those recommendations Ilnd ,h~y 

"sry very mUl.h 1r01ll the rey,ort of this Mission. 

'l"he Honourable Sir Komi lIocI7: I am afraid I was r ,~ y misunder-
f.tood, 

Babu Baijoath Bajorja.: ,Will you clarify the position? 

e o U ~ e Sir Homi Mod)': I may inform the Honu'm'lIble Mem-
bers, if they really wi"h to know, that every effort ha" heen IT,rule to imple-
ment a8 Ilnm" of the recomlJlendations of the Americun l'eclll1ieal Miio\fjion 
as possible, . I may !'my thnt practically 811 recommendations are being 
sought to be given e e(~  to. A sort of War Cabinet, slIch al'! Wiliol recom-
mended b,v the Mission, ,\itS flet up, known as the WAr RC8ollree'l Com-
mittee, and that Committee apart from dealing with questions of co-
ordination of the activities of t.he different e r e ~ related to the ,,'or 
e.fton., is dealing systematically and Keriatim with every recommendatioD of 
the American Technical Mission. 
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Mr. E. C. Neogy: As regimll> the experts that are to (!ome out from 
America, can we p,xpp,c-t thnt properly qualified Indians will b~ placed fur 
.1raiJling uncitn' t hem HI w.: to he able to replace them wbenever nec=ebsary? 

The Bonourabh Sir Komi )(ody: he ~ is no question 0f their employ-
ment. on any long terUi. basiK. It is not. as if the necessary persOlUIel are 
not here. But in order to find out whether in the methods which are being· 
employed in, 'Illy, the ordnn-1ee factories or in our steel or o~ber plants 
any special technicAl aHsistunce would be useful, assistance was BOught 
and it has been frccl,Y placed at our disposal by, the American adminis-· 
·tration. Thf, intelltion is to nlakE' the best use of these men and theu t.o· 
Iilend them bock. . 

Jl&ulana Zalar AU Khan: With regard to part (c) of Lhis quest,ion, I 
should like tc, know \\ hl'l her EllglllOd could not spare such experts nnd why 
it is neccf;sary to get them from America? 

The Honourable Sir Homi lIody: Experts are "not as readily available· 
from the ~ IIi ted Kir.gllom as from the United States, and since \\ e ftre 
following lip the main lines of the recommendations of the America.n Tech-· 
nical Mission, the United States are in the best position to supply the 8ort. 
of technical pHsonncl whillh ~ need. 

CO)(MUNAL COMPOSITION OF OFFIOERS IN THE STORES DEPARTMENT ON:-

~ ES E  RAILWAY. 

82. -Mr. B. JI. Abdullah: (a) Will the Honourable Member for Rail-
"'ays please state what is the total cadre of officers in the Stores Department 
on the North Western Raifway Rnd what, is it!; communal composition? 

(b) Is it a fact that·there has Dot been Ii single Muslim Officer in thiS. 
Department for the last two years? 

(c) Is it a fact that the Government of India have laid down· the-
principle that they will prevent the preponderance of anyone community' 
in any branch of service under their control? 

(d) What steps, if any, do Government propose to take to ensure· 
equitable representation of Muslims in this branoh? 

The Honourable SIr Edward Benthall: (a) The total cadre is nine; the· . 
commllnal compoflition con the lst April, was three Hindus, om: Sikh, two· 
Europeans and thrte Anglo-Indians and Domieiled Europeam;. 

(b) Yes. 

(c) A declDI':ltion to tile effect that, GoverRment would attempt. to pre-
vent the re o er ~~ of filly one class or cOJrununity in the scrvices under 
-their direct control \\ Ui! llIade in 1923. Since then Government l1Bve of 
course decide,j t() allot CJ lIotllS for the .representation of minorit.y ct: rnmu-
nit-ies but the declaration still remains valid. 

(d) Goverl.lnent de n·,t cOl.sider that any special steps arb IHCei!S!\ry. 

MuSLIM AN.D NON-MUSLIM CANDIDATES ON THE WAITING LIST OF S ~~ 

VlIiRIFIEBS ON NORTH WESTlIiBN RAILWAY. 

83. -Mr. E .•. Abdullah: (a) wili the Honourable Me b~r, for Rail-. 
ways please state the number of Muslim and non-Muslim candidates on.1 
the waiting list of Stock er e~ on the NorthWestern Railway? 
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(b) Why is the number of Muslim candidates IImaller than that of the 
. non-Muslims ? 

(0) Why were all the Muslim qualified men not allowed to appear before 
;.the Selection Board? 
(d) Is it a fact that two Hfndus have recently been appointed Stock 

Verifiers but their names neither appeared on the current nor on the pre· 
"vious waiting lists? .' . 

(e) Is it a fact that one of them was revertecl, frpm this post on the 
charge of. claiming false travelling allowance, and was permanently debarred 
for appointment as a Verifier? 

(f) Is it a fact that his appeal was also rejected? 

(g) Is it a fact that ·the other person was previously lOllnd unfit for 
-this post? 

(h) What are the grounds for their speciwl promotions from outside the 
list? 

(t} Why were the selected candidates not appointed as Verifiers or why 
·;.could not a selection be arranged at the time? 

(j) Who are t·he persons responsible for such recommendations? 

(k) Do Government prop08C to take necessary steps to set right matters? 

. '!'he ~o r b e Sir Bdward BenUWl: (8) to (j). Government have no 
mformation (II! these Dllltters of detailed administration which are ""ithiu 
the competenct' of the ~e or  Manager. 
(k) Does Dot ariS8. 

: U ~U  RBPRBSENTATJON OF MuSLIJlS IN EsTABLlSJUlENT SECTIONS 
OF NORTH WJ:8TEBN RAILWAY. 

H .• 111'. H .•. Abd11llah: (8') Will the Honourable Member for Rail-
"'Ways please '!tate what instructions have the Railway Board iSBued from 
time to time to Railway Administrations in conneetfon with the represen-
· iation of Muslims in Establishment Sections? . 

(b) What has b~e  the effect of the issue of these instructions 8'8 regards 
increase ,in the representation of Muslims: 

(i) in the derieal eaare, 

(ii) in the POflts of Head Clerks, . 

(iii) in the posts of Superintendents, and 

tiv) in the posts of Gazetted Officers • 

· on thp North Western Railway, comparing the position on lst April,. 19:}(), 
· with thllt 011 1st April, 1M2? 

(0) Is it a fact that the representwtion of Muslims in the Establishment 
:Section of the Hearlqllarten; Office has decreased considerflbly sillce the 
.present Dep\lty General M ~er (Personnel) has taken over :}harge of j·he 
Nl}rth Westeru Ruilway? 

Cd) What instnlctioIls, if aDY, do Government propose to issue to ensure 
· .the strict obsen'{UlCe of their orders in this ~ er  

The Honourable Sir EdwArd,B_than: (a) I would.refer the IIonournble 
. Member to the rtlply to question No. 146. Bsked in the 00uncil o S ~ e 

Iby the HotlfJurahle Rai Buhr.dur Lala Matbura Prasad Mehrotrlll (on behalf 
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of the Honoutable Mr. Hossain Imam) on the 6th September, 1933. ~ 
ways were s\IL&eqlwlltly reminded of these orders. 

(b) I woult! rder the Honourable Member to the reply to ,L\,Ir. Muha.m-
mad Ar.har Ali's unstarred question No. 106 asked on the 10th March. 1941. 

(c) No; the number hll.s dit'linished by one. 

(d) None, as ~  do JlQt consider such instructions necessary. 

PBOXOTIONS IN THE LoWER GAZETTED SERVICB ON NORTH WESTEBN"i 

RAILWAY. 

85 •• :Mr. H .•. Abdullah: (a) Will the Honourable Member for Rail-· 
wa-ys plea8e state how many promotions were made by the North Western 
Railway Administration in the Lower Gazetted Service in the various· 
branches separately during the calender year 1941 and up to date in 1942? 
(b) Will Government please sta.te t.he communal ,-iistribution of the· 

promotions made to this service during this period separately? 
(c) How many subordinates are at present officiating in the Lower· 

Gazetted Service and what communities do they belong to? 

The Honourable Sir Edward Benthall: (8), (b) and (c). I lay on the 
table 8 ~E: e  givir\g tht; required information. 

8IdUmMat8 8howing the communal ~ o  oj Offteer8 (1) ~ to the L. G. 8. on the -
North We8Cem BiKlwa.y during the C4kfldar year 1941 IJnd up to date in 1942 ~ (11). 
officiating in the t. G. S. on North We8tem Bailwa.y. 

J 
(a) and (b). 

Department. 

Civil Engineering . 
Traffio and Commercial 
Power and Mechanical 
Signal . 
Medical . 
Printing 
Accounts 

Total 

(c) 

STATEMENT I. 

Europeans. Hindus. 

1 
2 

1 

4 

1 
1 

2 

1 

5 

Muslims. 

2 
1 

1 

4 

STATEMENT II. 

. Sikhs. 

1 

2 

Anglo-
Indiana & . 
Domioiled 
Europe&ne •. 

1 

• 

( o~  compontiora 0/ o§loer8 notD oJ/lDial'ng. i" eAe L. G. 8. on North Wute",-_ 
BaiTwoy.) 

Burope8ILI and Anglo-Indians 
Hindll8 . ... •  . 
111181ims 
Sikhs . 
Indian Christiana 
Oth\fB 

'. 

PAUCITY OF MUSLIX STENOGRAPHERS IN HEADQUARTERS OJ'FICE OF 
NORTH WESTERN RAILWAY. 

86. ·Kr. H. K. Abdullah: (a) Will the Honourable Member for Rail-
~  please stat.e whether it is 0. fact that o ~  of stenographers in the·' 
Headquarters Office of the North Western Railway used to be filled by· 
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· direct ref.'ruitlllent prior to the July 19H4 Resolution of the Government· of 
India in regard to reservation 01 posts for minority o ~  in direct 
recruitment? -

(b) Is it 8 faN t.hat no direct recl'llitment whatsoever is being JJlude in 
t.his (!ategofY except in the ('Rse of -Ind.v stenographers helonging to I.he 
Anglo-Indi<1n communit.y? 

(c) Is it a fact that there is lIOt R single permanent Muslim stenographer 
in the ent.ire Headquartel's Office of the North Western Railway? 

(d) Is it' a fact that. direct recruitment is heing made to the eo.tegory 
· of stenographers t.o a certain extent in respect of vacancies in the Divisional 
. Offices' of the North Western Railway? .. 

(e) 1& it a fact that the number of Muslims promoted as stenographeE'8 
is negligible 8£1 compared with the number of non-Muslims during the last 
· ten years:' 

(1) What'lICtioll-do Government propose to take to set right h ~ injuatiot) 
: to the M ~  community? 

ft, Bonourable Sir Edward· Ba\hall: (a) Yes. 

(b) No. 

(c) Yes, d'Je 1.0 the trlw"fer of two Muslim Stenographers, and two 
~  y~  to the offiee of the Railway Board. 

(d) sud (e) Infonnation it; not readily available. 

(f) Government do not consider that any injustice has been done to 
Muslims in tbit; connection. 

KaulaDa Zafar AU Kban: W:th reganl toO parts (d) and (e), when will 
the infonnatiou be av;tiluble:' 

'lhI JIonourabl,. Sir Edward BIIluaal1: The collection of the in£otclation 
will, I think, take 11 considerabk time, and I am not sure that we should 

~ be justified in Ihe present war c.:onditions in throwing that Qllrden on the 
, railways; but I will consider that question further. . 

MONOPOLISTIC SUl'PLY AGENCIES 01' THE SUPPLY DEPAaTKENT. 

trl. ·Ilr. Amarendra lfatb. Ohat.topadhJaya: (a) 'Will the Honourable 
; Member for Supply be pleased to state if there are any commQdities sup-
plied b'y monopolists? If so, which oommodities and who are thp. mono.-
POlistH? Does the Honourable Member propose to oontinue such "sole 

.. agency" (,f supply? In case such monopoly agencies are to continue, is 

. the RenoUl'llhle Member prepared to distnlmte the Bgency on the same 
terms to at least 11 dozen suppliers? 

(h) Whht is the total quantity of rice, wheat, ghee, gur and sugm' sup-
.. plied during 1941 and upto the 31st August, H)42 , and what was the value 
.. of such qurmtities supplied? 

The Honourable Sir Homl Mod,.: (a) Certain Army foodstuffs nrc pur-
t :!hased through r~h  Ag<>nts. Tile commodities are: 

(1) Wheat, dais and animal food grains. 
(2) Tea. 

1(8) abBe. 
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''l'he Purcha!:'trIg AgC1nts are for (1) ;Messrs. Owen Roberts ,u'd Co., Ltd., 
Lahore; for (2) M~ r  HurriAon and CrosAfield, Calcutta, ,111d for (3) 
Messrs. Alopi Persitlid und SOLS Delhi. 

ArrangeIT'ellt& are ~r c(JDsideration to appoint additional purchasing 
.agents for ~he purchase of wheat. Tea is at present purchv'4pd through, 
Messrs. Harri!'-oll and CroHbficld, but it is probable that the Ter. Controller 
will take over the supply of tell-for the Defence Services; and this would 
dispense with the necesfiity for utilising a purchasing agent. In rt'gard to 
ghee, a second purchasing agent, viz., The Ghee Supply Co., Ltd., Calcutta, 
has recently been appointed, and it is proposed to appoint two o~ three more 

~ hee purchasing Refnte for the 1942-43 ghee sea80n. It is not proposed to 
distribute agellcies ou the ~ terms to a dozen 8uppliers, because it would 
have t,he effect of iutensifyi'lg competition in purchasing whieh would tend 
to raise prices 

(b) A statpmeOt is laid on the table. ;Rice is purchased on the open 
. t,ender system. 

Sugar is plJl'chased r~  from the sugar mills under allotr.lent aavice8 
,received fron-~h~ Sugar COlltroller. 

The Supply DepartmenL does not purchase gur. 

:8,aio"..,,' ,llowjng ''''11 ,Mal quanUnu canci "Ciluu oj rice, r,~, giles caM ,u,gcar ,uppUell 
clwing 1941 caM "1' 10 81" Augwt, 1942. 

:Bioe 

\Whee., • 

-Ghee 

.8UJar . 

QuaMity. 

Tons. 

74,470 

3,70,"3 

24,079 

50,950 

Value, 

1,60,3:J,OOO 

4,64,51,'1U 

3,42,11,600 

1,45,'18,500 

Sir OowasJi Jehangir: What is the commission paid for whea.t:' , 

Th.-Honourable Sir Komi Kody: So ft4r as the wheat. purchasing 
,agent-a are concerned, it is on a sliding scale depending on the value of 
the ordel's placed. 

Babu Ba.ijnath Bajoria: Will it not be advantageous for the Govern-
:ment to have ,separate agencies in separate provinces for each commodity? 

The Honourable Sir Homi lIody: Not separate agencies in separate 
provinces, but the employment of more agencies is being considered and 
,a dceision will be reached very shortly. 

Babu Baijnath BaJoria: After the war? 

The Bonourable Sir Komi )(od1: Very shortly, I said; unless you 
>expect the war to end next week. 
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RBPAIRING (JP THE RECBNT D.UUGE 04USBD ON 'VARIOUS RAiLWAYS. 

'88. ·1Ir. Amarel:ulra Katb OhattOpadhyaya: (a) Will the Honourable· 
Member for Railways and War Transport be pleased to state if all the 
railways meeting at Delhi Main Station have become 8afe for travelling of 
passengers, mails flnd for goods transport? What arrangements have been 
made to guard the lines against further damage? Has reconstruction 
work of all  dumnged stations and telegraph posts and cables been t8'ken 
up? How long will it take to complete the reconstruction work and when 
will normal work be started? Have an impediments to war transports. 
been overcome by this time? ' 

(b) Has the damage done to railwaJs passing through Bihar, vi, ... 
B£>lIgai Ilnd North-Western Railway, Gaya-Killl Loop-been repaired !tnd 
. nomlal transit and transport been set up? 

(c) Is it a fact that due to want of adequate supply of coal, 10C<;lInt>tives 
hove to he left mactive in sheds and for this all through trains are not. 
being,run? If so, how long is this condition expected to continuei' 

The BoDourable Sir Bdwlld Bellthall: (a) Normal running has not 
yet been restored throughout. the East Indian Railway though conditions-
are greatly improved. On the other railways connecting at Delhi, the 
position may be regarded as satisfactory. The security of Railways is 8 
maUer which is receiving the closest attention of Provincial· authorities 
with whom Railways are co-operating fully. The work of restoration ancl' 
reeollstruction is ro ~e  as rapidly as possible. I would prefer not to 
suggest when this work may be completed, but I would Bssure the 
Honourable Member that no avoidable delay will be allowed to occur. -(b) Not completely. 
(c) The Honourable Member is perhaps referring to tra.ins having b~e  

eancelled -in order to conserve coal stocks. Goods servIces are belDg 
restored as fully as possible but the ~e er services will not be restored 
until the coal position has been further Improved. 

Dr. P. X. DeSouza: Will the Honourable Member be surprised t;o. 
hear that. it took me eleven days to perform the journey that normally 
takes two? 

The BoIlourable Sir :ldward Bellthall: I am sure he is not blaming: 
the rflilways for that state of affairs. 

Babu BalJD&th Bajoria.: BaR ~e main line from ~  to Delhi. 
~  Patna been declared open and 1S there through runnmg of paslienger' 
traim' on that line? 

'1'lle BODOQr&ble Sir :ldWlld B8Ilth&ll: Trains 6re running -over that. 
line. 

Babu B&1jll&th Bajorta: PaRsenger trains, I mean? 

The BoDourable Su Edward BentbH: Yes; passenger trains are. 
running but with restricted services. 

Babu Baijllath Bajorl&: Which trains? 
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The Honourable Sir Ildwlld Benthall: I sliou!d require notice of that ~ 
<question. . \ 

.abu B&ijnath Bajoria: Is it not a fact that there 18 only one mail 
.train runuing from. Calcutta. to Delhi and that is the Delhi Mail vin the 
·Grund Chord and there is no passenger service by the main line? 

The Honourable Sir J:dward Benthall: There .s only one through 
.passenger train, running between Delhi and Calcutta. There ure, how-
·ever, one or more local trams running between Delhi and M6ghal Berai, 
Mc.;ghal Herai and Gaya and so on and that should effect some relief. As 
to whe); additional through trains will be put on, I cannot yet say. We 
have at present. as I said, to concentrate upon goo<ls traffic and there Wi 
.8 good 'deal of leeway to make up in goods traffic, and until that is made 
Ul', I am afraid there will still be inconvenienee to the travelling public. 

Mr. Muhammad Nauman: May I know if;) Up and 6 DQwn-the 
J:>ul'Jab Mail-is going over Patna between Saharanpur lind Calcutta? 

The Honourable Sit Edward BentbaU: I require notice of that; I aD! 
not certain whether it is going through or not. 

Babu Baijnath Bajona: Is the Honourable Member aware that there 
"'is nr; through train or through carriage between Delhi and Lucknow and 

h~  it take!'; about twenty-four hours to go thC're? 

1\(r. N. 1\(. Joshi: The railways do not want you to travel. 

The Honourable Sir Edward Benthall: Mr. Joshi has given the 
~ (  We or\, not partieulurIy anxiOUf; that the public: should travel. 
und I hope thAt :\fr. Rnjoria will be able to cut out his trip to Lucknow. 

Kaulana Zalar Ali Khan: The Honournble the Home Member th" 
othrr day in disC'u8sing the present situation pointed out t.hat on the 
mai:l lines from Madras to Cait'uUa at¥! from Delhi to CalC'utta not a day 
went without act!'; of sabotage ()('('urring. Hnve those acts stoppea o~ 
and bas the condition  become normal? 

The Honourable Sir Edward Benthall: The condition on those lines if!-
-approaching normal. 

Mr. Ananga Kohan Dam: How many hours dot:!s it take to go from 
Calcutta to Delhi, is the Honourable Member aware? Is it a fact that .it 
tak .. r; 51 hours? 

The Honourable Sir Edward Benthall: I think the Honourable Mem-
ber must have  heen unlucky if it took 51 hours. It usually takes about 44 
houl's now. 

Sir Syed Raza All: With reference to the Honourable Member's 
advic" thllt people should not travel generally between Delhi and Lucknow. 
is he prepared to Ild vise me not to go to Luclmow to attend a e~  I)f 
the Provincial Wur Committee which may be held very soon there? 

The Honourable· Sir Edward Benthall: Certainly' not. 
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, Sir Sred Bu. AU: What route would he like me to take in that case 
if t hert, is no through carriage r ~  between Delhi and Lucknow? 

1Ir. )1'. )[. Joshi: Bullock cart I • 

The llOl101ll'&ble 8tr Edward Benthall: In the United Kingdom there-
is Ii notice put llP in all stations which reads, "Is your journey realI, 
necessary?' , III the case of the Honourable Me"'lber I am quite, certain 
that the o r e~ is necessary. As to other necessal'Y'joumeys, I am sorry 
fo!' any, inconvenience which he and the rest of the. trHvellingpublic 
slitTer,' but the Honourable Member will, I am Rure, be aware that the 
incollvenience is not the fault of the railway administration. 

P&Ddit r.kabml ][anti. )[altra: Shall we he able to get back to our 
headquarters? 

'!'he Honourable Sir Edward Benthall: Certainly. 

DAMAGB CAUSED TO RAILWAY PROPERTY DURING RBOBNT DISTUllBANCBS. 

t89. *Dr. Sir .taaddln .Ahmad: (a) Will the Honourable the Railwa,'l 
Member please give value of the damage done to the Railways by rioters 
in deRtro;ving t,he track, breaking the hridges, burning Railway property 
and destroying mmerial and stock loaded in carriages? 

(h) On whom will the burden of replacement fall? 

ThE l!oDoarable Sir Edward Benthall: (a) I would refer the Honour-
able Member to reply already given on the 14th to Mr. A. N. Chatto-
puJhyaya's starred questions Nos. 11 and 12. 

, (b) Oll the tax payers. 
. 

RJ:SISTANCE TO. RIOTEBS SETTING FIRE TO THE RAILWAY CLlI:AlUNO 

ACCOUNTS OnIOB, DELHI. 

tOO. *Dr. Sir Z1&uddtn Ahmad: (a) Will the Honourable Membp.r for 
Rai1wnysplE:ase mention the number of persons who were working ut the 
Railway Clearing Accounts Office in Delhi at the time it was burnt by the 
~o er  ' ' 

(b) How many such rioters actually came to burn the Railw'iY Clearing 
Accounts Office? 

(c) What resistance, if Bny, did the peons and the clerks of the Clear-
ing AcC'ounts Office offer to save the building from destructions? 

(d) Did the Ruilway Board make any enquiry and what disciplinary 
action have Government twken in this connection? 

The Honourable Sir Edward Benthall: (a) The Railway Clearing 
.\c(:run1·s Office was accommodated in five different buildings of which 
two, situated adjacent to each other on the Queens Road, (vi •. , the Clive 
Buildin!! and the Jotia House) erE~ set fire to hv a mob. The numher 
of perRons working in these two buildings was 885 . 

... Answer 'to this queltion laid on the table. the qUi stioner being abient. 
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(b), (oJ and (d), A departmental enquiry was held by the officers in 
chargf' of-the Clearing Accounts .Office from which it appears tbat a mob 
vf about 800 to 1,000 persons attucked the offices arid that though the 
stolt! and peons attempted to suve the building, they were unable to do so 
uwillg to the vioience of the mob !llld the speed with which the fire spread, 
An enquiry by the police is now in progress. 

PREOAUTIONARY STEM AGAINST DA.MA.GE BY RECENT MO'B VIOLENCE. 

t91. -!tDr. Sir Z1audd1D Ahmad: (a) Will the Honourable Member br 
RBilw8)'s plense n,ention what precautionary steps he had taken to save 
the line and poles from destruction by rioters soon ufter the arrests of· the 
membel'll of the Congress Working Committee? 

(b) Was the Railway Member fumiliar with the ro r ~ e of violence 
of the rioters? ' 

(c) Was h~~ informed by the Intelligence Department of the Government 
of India? 

The Honourable Sir Edward BenthaJI: "(0) As stated, in reply to part 
(d) to Mr. A. N. Chattopadhyaya's starred question No. 12, prElventive 
111Pusures are primarily the responsibility of Provincial Governments. 

(b) and (c). Those ~e o b e for the programme of violence did not 
COlllllJUllicate an advance copy, of it to the authorities. 

. . 
SHORT NO'l'ICE QUEf:lTIONf:l AND ANSWERS. 

THE SPECIAL RAJ INQUIRY ;REPORT. 

Kh&n Bahadur Shaikh !'a.zl-i-Haq Piracha:, Will the Honourable 
Member for Indians Overseas please state when. Government propose to 
place Mr. Rahim's report regarding the Haj Pilgrimage before the 
Legislutive .Assembly for the considera.tion of the House and before the 
Central ~  Committee? What action has so far been taken on th., 
rf:'cOIlIlllendations made by Mr. Rahim '1 

The Honourable Mr. M:. S. Alley: The opmlOns of all the bodies 
cOlloulted on Mr, Rahim's Report have not yet been received, Govern-
ment J/ropose to call a meeting of the Standing Committee on Pilgrirnaae 
to the Rejaz as soon as possible after they are received-when its ~e 
will b~ sought on certain recommendations. It is hoped to call this meet-
ing about the end of next 'month. Thereaft.er an opportunity' will be 
given a'3 early as convenient to the House to consider the matter. '£he 
E.xhn'.iJlnt.ion of t.he recommendations together with the comments so far 
reoeived from various sources has been tal{en up. 

Mr HOO8elnbhoy A. LiJljee: Are Government aware that Mr. 
Rahim I'. report has met with universal approbation ft:om a large number 
of bodies who are really interested in the Haj traffic? 

The Honourable Mr. M. S. hey: We have received the opinions of 
&ome bodies <tnd ure awaiting the opinions of others. 

t Answer to this qQest!on laid. on the table, the questioner beinl? Ahseot. 
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¥r. H00I8iDbhoy A. Lalllee: A large body directly interested in the 
matte::' haw gone through the report and have expressed a o r b ~ 

'Opiniol] 

Tha Honourable Mr ••• S • .lDey: I am again saying that there nre 
stiil bodies which ure interested, whose opinions have not yet !leen 
rec€"ived. 

NATtHtK ~  GUARANTEB TO HAJ SHIPPING COMI\\NIES AND ~ 
FOIl NEXT HAJ SEASON:' 

'Khan Bahadur Shaikh ~: (8) Will the Ronourab19 
Member for Indians Overseas please state the nature of guarantee g;ven 
to h ~ S~  Companies at the time of· fixing fares for the last Raj 
8e$SOU :' 

(b) How milch money has been paid to the Shipping Companies . on 
acc lUnt of that undertaking? If n() payment was made, did the Shipping 
CoDlpa'lleS make ,uuy profit? If so, how much? . 

(e; wm the profi t be taken into consideration ill fixing fares for the 
next Haj seu8on? 

(d) How many shippipg companies participated in the last Raj traffic? 

(e) W ns the Seindia N aviglltion . Company consulted? If so, wh.y did 
they not like to ply pilgrim ships'! Will they be consulted for the next 
Haj SE U~o  

(f) Do Gowrnllleut propose to make' shipping arrangements for the 
next Hllj sea;;oll:' If so, wi1l they consult the Central Raj Committee as 
tc. thl' arrangellJeuts they propose tq make? 

The Honourable Kr .•. S. hey: (a) His Majesty's Govemment·and 
the Government of India had ngreed to guarantee the shipowners against. 
loss to the extent of their expenditure on elements of the fare which are 
the ('rention of war conditions, such a8 the cost of war risk iDautanceon 
pilgl'im ships und expenditure on account of any abnormal detention of 
pilgrim ships. They had also agreed to consider sympathetically claim;; 
hy th·) Bhipping company if heavy loss is sustained through release of 
vel!sels frow requisition at inopportune times which make it impossible for 
ships to be elllplo,ved pending use as ,pilgr;m ships; to consi4er sympathC'. 
ti'!clly any claim if vessels have to be diverted from toe pilgrim trade at 
short notice on account of insufficient number of pilgrims coming forward; 
ulld to meet the whole east of the additional life·saving appliances that 
had to be carried on board pilgrim shipi. in aCClQrdance with the Indian 
Pilgrim Ships (Additional Life·Saving Appliances) Rules, 1941. 

(b) The Mogul Line have intimated that they do not claim any amount 
from Government in respect of tFte transport of pilgrims to and from 
Jeddn during. the last pilgrim season except the cost of providing certain 
lifl'.£!aying appliances. On receipt of their final bill for the cost of those 

e ~  appliances,' nne·third of the amount will be paid, by the Gov· 
tlrnment of India 'and the balance by Ris Majesty's Government, Govern. 
ment r.re not aware whether the Mo~  Line have made any profit ro ~ 
1f,e !,ilg-rim traffiC'. . 

(c) The matter is under consideration, 

(d) One Company, namely, the Mogul Line .• 
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• 
(e) The answer to the first part is in the affirmative; the answer to 

the second part is that the Scindia Steam Navigation Company o~ ere  

that they could not provide adequate ton'nage unless some of their 
requisitioned ships employed on the essential defence work were released. 
The answer to the last part is in the affirmative. 

(f) Tbl' question is at present under careful examination of ·the Gov-
ernment of India. 

Mr. J[ooaeinbhoy A. Lalljee: During the last two years we ha"e h r ~ 

the Government say that guarantees have been given for any loss that h ~ 

eomp:llIy might sustain. But the latest reports of both years show that: 
the (!ompany have_ made enormous profits; not only that, but they !lave 
got n monopol,Y of taking cargoes during the Raj season. In the circum-
stull<:es, ~ it any more necessary for guaranteeing them any los!; 011 theit-
traffic, or is it ever going to be possible that they will make My 101582 

The J[onourable lIr. M. S. Aney: Government will carefuHy consider 
the suggestion implied. 

BBVIN Boys SELEOTED FROM INDlA. FOR TRAINING IN THE UNITED KINGDOM 
- ,.>I; 

Dr. Sir Ziaud.d.1D .Ahmad: (a) Will the Honourable the Labour Mem-
berbe pleafled to state what is the total D'umber of Beyin Boys selected 
by the Government of India for training in the United Kingdom?' In 
how many batches were they sent? How many of those were (i) 
M usliws, (ii) persons behmging to !;cbeduled caste, i.n ea.ch batoh, 
separately? (b) What minimlJm quaHfications did the Government pres 
cribefor selection? Were they all manual labourers in ~he fllctorit'!s? 

The Honourable Dr. B. B. 'Ambedkar: (a) 304 Bevin trainees haye so 
far been selected for training in the United Kingdom. Five batches 
have actually been sent 'So far, one of 54 and four of ~  each. A. tabular 
table is given below, showing the communal compoS'ition of the fivp. 
batches already sent a.nd the sixth batch now selected. It shows that 
50 Muslims were sent out of 304. 

1st 2nd 3rd 4th 5th 6th Total. 

Hindu!! 21 25 27 29 ::6 34 162 

Mu!!lims 13 9  8 8 8 4 50 

Anglo-Indians 4 5 4 3 7 3 26 

Indian-Christians. 4 7 6 R 4 4 33 

Parsis 6 3 3 3 :4 19 

Sikhs 2 2 :4 4 2 14 

.50 50 50 54 50 50 304 

No information is available as to the number of ,Sched Illed (laS5e 
traineos in the first 5· batches. Particulars in the case of the nth batch 
are a.waited. 
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Ih) The following ure the minimum qualifications required. Candi-
dates-

(1) must be young and htlulthy but not below the age of eighteen; 

(2) must be intelligent, able to read, write and do simple cn.lcula.-
tions, and possess manual dexterity and a sufficient know-
ledge of English to understand and make themselves under-
stood; 

(3) must belong to one of the engineenng r e~ preferably fitting, 
turning or machining; 

(4) must have had a minimum of three years' experience of factory 
work and have given proof of intelligence and adaptability; 
and 

(5) must be medically fit and free from ail traces of tubermlluilis. 

A limited numbe!' of studentti were included in the first two ~he  

but it was then decided to restrict the Scheme to men of tha working 
classes and that rule has since been enforced. 

Sir Oowa8Jl .JehaDgir: Is it a fact that some of these young boys have 
not fowld employment? 

The. Honourable Dr_ B. B. Ambeakar: My information is that 'i 
great many have found employment. 

Babu Baljnatb Bajorla: How many have returned? 

The Honourable Dr. B. B. Ambedkar: 149, I believe. 

Babu BaijD&tb. B&jor1a: What is the e~  of intelligence to which the 
o o b ~ Member has referred? . 

Sir Oowujl .Jehanglr: Is it a fact that some of these boys have been 
offered less wages than tliey were earning beforE' they left for this 
training:' 

The Honourable Dr. B. B. Ambedkar: Not to my knowledge. 

Sir Oow88jl Jehangir: Will the Honourable Member inquire !iB to how 
many' are unemployed? 

The Honourable Dr. B.  B. Ambedkar: Very few,to my knowledge, 
. are U1wmpJo;yed. 

Kr. Jamnadu •. :Mehta:. Were they sent under a. guarantee of 
employwent ? 

The HOIlOU1'&ble Dr. B.B. Ambedkar: No guarantee of emplo.yment. 

Dr. Sir Zlauddln Ahmad: Will Government consider the employment 
of Bevill boys for training as war technicians? . 

file Honourable Dr. B. B. Ambec1kar: I will consider that. 
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RlDORUlTMENT 01<" SOHEDULBD CASTE Boys UNDER THlII BEVIN SOWUrIB. 

JI.ao Balladur N. Sivalal: (a) Will the Honourable the Labour j.,IeUl-
Iber pleasfI state the number of scheduled castes boys recruited under the 
Bevin Scheme? 

(b) What steps do Government propose to take to secure adequatd 
;represe'Jtation of these castes? 

The Honourable Dr. B.  B. Ambedkar: (a) No particulars . er~ kept 
in Jlespect of the first five batches. Particulars are being collected about 
.the sixth batch which will sail shortly, and statistics will be kept of all 
future outches. 

(b) Candidates for training under the schen!e are selected hy the 
National Service Tribunals !lnd Goyemment bave suggested to the 
h ~e  of these Tribunals that when making their selections they 
should IIssociate with the Tribunal non-officials \)£ influence belollging to 
.the Scheduled Castes preferably members of the local Legislatw·e. 

ApPROVED CONTRAOTORS OF THE CENTRAL PUBLIO WOBKS DEPARTMENT. 

Bao B&hadur N. Sivaraj: (a) Will the Honourable the Labom' Mem-
ber please state the total number of contractors on the Hpproved list of 
,the Central Public Works Department according'to classes? 

(b) How many of them belong to scheduled castes? 

The Honourable Dr. B.  B. Ambedkar: (a) The total number of con, 
·tractors 011 the approved list of the Central Public Worlnl Department is 
1,lil, according to the classificat'ion given below: .-

. 1. Building conctraaora. 

Class I (No limit) 115 

OIaas ];1 (below RB. 50,000) . 236 

Clas8 HI (below Rs. 20,000) 620 

fotal 971 

2. ElectNcal contf'actora. 

Clag I (a.bove Rs. 20,000) •  . ~ . 

Class II (below Rs. 20,000) 42 

Total 

Furniture and Sa.nitarr 
oontraotors (no olasslo 
fioltion) 

70 

.. 130 

(b) It is regretted that no information is available because the names 
.-of Hindus and of the members of soheduled castes are indistinguishable. 
Moreover, it has not been the practice to enquire from contractors ILbout 
'li;heil' community. 
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It&o Bahadur N. 8ivar&j: With reference to the last part of tht! Hon· 
our6\>le Member'" reply, will the Honourable Member make the necessary 
inquiries and get full. information on the Itubject? 

The Bonour&ble Dr. B.  B. Ambedkar: I will. 

Babu Ba.ljDMh· B&jori&: Do the Government appoint contractors also· 
on 8 CODllllunal basis? 

The Honourable Dr. B.  B. Ambedk&r: I. f.tm only auswering '1 Q,\les· 
tion which culls for information. 

BabU B&ljUth B&joria: I w,ant fl, reply .to my question. Is it the' 
intention of Government to appoint contractors oli a communal basis, 
so many Muslims, so many Europeans, so many scheduled ~  and' 
so on? 

The BODOUrr.ble Dr. B. B. Ambedkar: Thot' is uot u question that 
arise1o\ now. I am only giving information. 

, 
Pandlt I,a.kabmt· Kanta JIa.ltra: Ar • .' building materials also r~ e  

lind purchased on a communBl basis·J 

(No answer.) 

MOTIONS FOR ADJOURNMENT. 

DUBBAN CITY CoUNCILS MOVE FOR EXPROPRIATION OF INDIAN.OWNED· 

LANDS. 

Mr. Prelddel1t. (The Honourable Sir AbdurRahim): I received notice· 
of ah adjournment motion yesterday from Mr. G. V. Deshmukh. He' 
wants to discuss 9 definite matter of urgent public irnportanee, namely, 
the move of the Durban City Council to expropriate Indi!lu·owned 
laI1t1s lp. Durban to be allocated for European or Co1oured Housing 
schemes to be definitely sanctioned by the Union Government. It is 
difficult to follow the last part of the motion. What are the facts?-
When did this take plaee? . 

Mr. Qovind V. Deshmukh (Nagpur :O;vision: Non;Mnhammad:m): I 
do not ro ~ to move the adjournment motion, but, [ would reqllt'Rt 
the o~o r b e Member in charge to bear in mind the apprehl'llsion'l. of 
the Indians in Durban whose lands are going to be fJxpropriated I.md the' 
fears of the Indian High Commissioner in SOUt1I AfricA. because of what 
the millister said in regard to this expropriatiion and to intervene in the 
matter Refor€' it becomes an accomplished fact. 

RESTRICTIONS ON MAULANA HUSAIN AHMED MADANI, DR. K. N. KATJU ANliI· 
DETENUS IN THE UNITED PROVINCES. 

lIIr. Pr8lldent. (The Honourable Sir Abdur Rahim): The notice of next 
motion is from Mr. Kazmi. He wants to discuss. a definite matter of 
urgent public importance, namely, the ba.d treatment meted out t.o· 
Maulalla Husain Ahmad Madani, a political prisoner kept in • A' Class, 
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at :Moradabad and Dr. K. N., Katju, an ex-Minister of the United Pro-
vinces, a detenus, at Allahabad and other detenus in . the United Pro-
vinces who are not allowed to correspond, to have interviews, t.o receive· 
newspapers or supplement diet allowance and in fact about whom little-
is known slnce these restrictions. Is not this a Provincial mat,t'O!r and 
the COllcern of the Provincial Government? . 

Qazi Muhammad Ahmad Kumi (Meerut Divil!ion Muhammadan 
Rural): Dr. Katju has been detained under the De!ence of India Rules. 
of the Government of India. If they have been arrested under the 
orders of the Government of India, then the Government of India is res-
pon8ible for them. 

Sir Richard Tottenham (Home Sbcretary): These persolls h~ e not. 
been Ilrrested under the orders of the Government of Ind'ia. The action 
against them has been taken by the Provincial Govenlment. The Gov-
ernment of India.. have no information and the matter is within the: 
competence of the Provincial Government.' . 

MALTREATMENT TO POLITICAL PRISONERS AND DETENliS IN THE UNITED 

-PRoVINCES. 

Mr. President (The Honourable Sir Abdur Rahim): The next alOtioOl 
IS E ~  of th'3 same character.· It runs thus: 
"Tha.t the House do now adjourn to disCUIIII a. definite matter of urgent pUblict 

importance, namely, the creation of a 'third class' for detenus in the Unit.ed Province&-
wit.h a. diet allowance-of &nnas four and the r8duction in Sharanpur jail of most.. 
of the political detenus to that clus after beating them on the night of 31st A UgUBt, 
, in which Babu Ajit Prasada Jain, ez-Parlia.mentary Secretary, United Provinl'es, and 
Thakur Ph.o<H Singh, M.L_A., ex-Chairman, Distl'llct Boord, Sahamnpur, were' 
included, and the withdrawal of the right of correspondence, er ~ , newspapersr 
Bupplementing diet, etc., from political prisoners and d( tenUII," 

What, hn::; the G(\vernment to sav in this matter? . , 

Sir Richard .Tottenham: We have no information on this subject 
either. None af these people were detained under the orders of the Gov-
ern!llent r.f India. 

Qazl Muhammad AIun&d Xazmi: So far as this motion ·is concernedr 
my Bubmissioll is thaI there have been assurances given by this o ~r ~ 

ment, time and v.gain, that the detenus will be classed as Class I and 
ClAss n. Any d.:purture from that practice which goes to reduce the }.IoBi-
tion of the df'telll1S nnd decreases their allowances will have to be objected 
iu vie'.v Clf the r sRurunces of the Government of India, 

Mr. President ('1'he Honourable Sir Abdur Hahi,m): I understand lhat. 
theBe men were e ~ e  under the orders of the Provincial Goverllment 
and that it is the c'mcern of the Provincial Government to look after them 
whne they EIre in deH:ntion. It is not the concern of the Government of 
Indh. " 

APPOINTMENT OF MR. E. L. C. GWILT TO 'rHE COMMITTEE ON. 
THAVEJ"LlNft AND OTHE:R ALLOWANCES TO MEMBERS OF 
THE INDIAN LEGISLATURE. 

Th9 1Io1lourable Mr. M. S. Aney (Leader of the House): Sir, I b~  tOo 
. mo'/e.: 

"That Mr, E. L. C. Gwilt be appointed to the Committee constitutt'd for the-
purpose of considering the amendment of the rulKs o e ~ the gra.nt of travelling: 
and other aIlowances to Members of the India.n Legislature VICI' Sir Frederick James. ,. 
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Kr. Prusident ( rh~  Honourable Sir Abdur Hahim): 'rhe question b: 
"That Mr. E. L. C. Gwilt be appointed to the Committee cowtituted' for the. 

'purpose of considering the amendment of the rules governing ~he grant of travelling 
. .and other allowances to Members of the Indian LegislP.ture t'ICe Sir li'l'edcrick Jamss. to 

'l'h,) motion wus adopted. 

RESOLUTIOK RE BAN ON THE KHAKSAR MO,VEMENT-concld. 

r~ President (fbe Honourable Sir Abdur Uahim): Resolutions. Sir 
:Sy~  Huz" Ali wiH ( ~ e his speech. 

Sir Syed ltaza . .All (Cities of the United Provinces: Muhammadan 
'Urban): Sir. wht\n tbe House rose yesterday at 2 o'clock I was dealing 
with h ,~ changes that have taken place in ,the political and military condi-
;tions of the country since action was taken against the Khaksars by Gov-
,ernment. To complete that chain, let me refer Honountbi'e' Members of 
thil! o (~ to the uetioll that has bebll'taken bv Government with reft\l'ence 
:to cerbon other poJit,ical parties. Let me make it quite clear that when I 
menti,m h ~ action tbat .the Government nave taken. I do not mean Lo 
'blame the Govenllnent in any way. Chunge:of circumstances always il1sti-
fies It change in p"licy. I believe it was the late Pundit Motilal Ndlru 
'who led the Opposition in this House so ably about 18 years ago who said 
"consistency is the virtue of an ass'. He was t.aken to task by Jthe Press 
'for th<lt remark, but, after 1£11. when one considers the question dispas-

o ~y ~ nHlst admit that there is lot of force in that observation. A 
-change of policy a8 I pointed out, is always justified hy changed circum-
·lltances. 

We know thut u number of communist.s were put under lock and key 
,after the outurwk l,f the present war. We also know that action was 
.taken by OoverulJwnt against certain Congressmen ill H.l41. 1 bdieve 
·one case that would readily occur to the minds of Honourable Mem-
ber,.; i.; tiL-.l ·Cllse of Pandit Jawahar Lal Nehru, who was prosecuted a.t 
Gorakhpdr. I believe. in 1941, and who was sentenced to a long term ot 
. .i!oprieonment. Tile changes are these. Practically, all the communists 
h ~ bec;l «et at libcrty-l s]Jeak subject to correction-but I do not think 
there is un,Y cOJI1J!lullist against whom action was taken, under the rules 
.made by the OoverLment under the Defence of India Act who is \lnder 
incarcerntlOn today. It is also important to recall that Pandit Jawahar Lal 
Nehru and other Congress leaders. who were sentem;ed' to various terms of 
imprisonmell\ have been released. In fact, they were released some r-ime 
ago. Let me rf'pent lest there be any misunderstanding thut I do not 0bjeclt 
to the action taken by Government with reference to these people. I 
think the' Government were quite justified in releasing the communist:". I 
also consids!' that the Government were quite right in setting at liberty 
.Pandit Jawahor Lni Nehru and otht'r Congress leaders who had heen 
-sentenced to imprisollment after trial. All that I would say is this: Is 
there onv reason when 'You have relea8ed all the o ~  who, accord-
ing to y~ , were at one time, your enemies and also when you have released 
-these o re~  leaderI'!. to continue the ban against the 'Khaksar movement? 
Sir, in this world. a5 a rule. t,he future is more importimt than the post. ' 

'and the present is more important h ~ the future. 1 do 'not ~  to 
take up h,~ time of the House in describing as to whllt the present pOSItion 
;'S. The point is this. Can the Government re o ~b y justify the prf'!ient 
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b..L1l against thd Khaksars continuing in spite of the liberal action they have 
taken ~ reference to the communilits Imd those who' were convicted for 
vari ~ offences by courts of law. Let me here inform the House that 
Allatlls Mushl'iqi, a couple of months before he was arrested, wrote an 
urticle in his journal The IBlah published at Lahote, offering 50,000 recruits 
from his organizatioJI. A question was also put on that point in this 
Hi·us'!, ann th(·, cold reply of the Government, if I may say so, was that 
no su!'n offer was ll1ade to Government by Allama Mashriqi. It may be 
that no e.Uell offer was made direct to Government. I do not say that 
the Governme It stutement was not right. But, after ail, is there any 
reason w1.:1 h the midst of this struggle you should insist on formalities 
being complied with and should not take advantage of a generous, liberal' 
:md o~  offel' mude by the leader of a very important party? -I kilOW 
this much thut I d), not think that that offer waS in any wayan over-estl-
mate of the Jlumber of Khaksars offered for enlistment by Allama Mashriqi. 
'£he number of .Khaksurs is very large. I believe their numbers run into Inkhs 
and 16k!!,;. I'ifty-thousand recruits' was by no means a num,ber to be 
despised. Unfortunately the Government did not take advantage of it. 

We know how these practjcal men do constructive valuable 
12 Noon. work. We' know how their minds work. I believe that in all 

likeJ:hood Allama MlII'hriqi never ,put/himself in touch or in communicatioa 
w1th either.the e : ~ Secretary or the Home Member or eVen the 
Premit!r (,1' h ~ own })rovince. It is none the less true that the offer WQa:; 
h ~,  al!d if tIlt' Government wanted to take advantage of that, they 
could have put themselves in communication with him. Anyway they did 
not do that. The point is this. This}s the man whose liberty iii still 
re r ~  ~  the rules made under the Defence of India Act and wh. 
is not all(}wed to leFlve the confines of Madras Presidency. 

I will nC'w come tc. our relations with the Khaksar party. I believe, 
some vf my Honourable colleagues would like to know perhaps how the 
Muslim League viewed thi!'! question aftet· the trouble that occurred in 
Lahore on the 19th March, l"940. I would invite ,the attention of Hon-
ourable Member!,! to the resolution that was passed by the all India MuslirJl 
League at its Lahore session. Let me further point out that this resolu-
tion was not only passed unanimously but it ,vus rnoved from the chair. I. 

Indeed, there was such a strong unanimity at the session that the reRolu-
tion was moved from the ~h r  That resolution was moved by Mr. Jinnllh 
himself. The resolution is a short one, the constructive portion bein!:; at 
the end. Bnt in order to give a complete picture to the HouRe, I will read 
out the whole resolution: 
"ThiR se's8ion of the all India Muslim League places on recorrl it. deep sense of 

IIOrrow at the unfortunate and tragtc occurrpnc(' on the 19tb Murch. 1940. owing to 
& clash between the Khaksars and thl' Police resulting in ,thE' o ~ of a large !lumber 
of liVeR and injuries to mallY' more. a.nd sincerely sympathises with thOR!' who have 
suffered and with their familiPB and deIX'ndants." . 

"This session calls upon the Government to forthwith appoint !m iurlepl'I)(JE'nt "lid 
impartial committee of inl]uiry. the personnol of whieh would COlUllIal!'l perfect con-
fidence of the peopll' with i.nstructions to them to make full and l:omJlletll inves'iga-
tion and inquiry into th" whole affair and mak,· their r<'port as soon as possible." 

. "This Bession authorises the Working Committ.Pe to take lIuch action in the 
matter as they may consider prop'r immediately after the puhlication of t.h" report 
of the Committee." .• 

Now, I would invite the attention of Honourable Members to,the last 
port-ion whieh runR as follows: 
"This selsion urges upon the various Governments that the or,).,,!' declaring the 

Khaksar organisation unlawful should he removed as Boon lUI o ~ h e  II 
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'1'111 .. is what was done on the 24th March, HMO. The committee lhat 
was appointed consisted of two memberlS who enquired into the Cit"CIlIU-
stancl'lS of the (:isturbance that occurred at Lahore on the 19th March, 
]940, The members were Sir Douglas Young, the Chief Justice of Lahore 
and Chaudhri Ninmatullah, Retired Judge of the Allahabad High Court. 
I undel'llta III thl1t both these gentlemen went into the whole question 

r~ y, They recorded IStatements, took evidence and made their I'eport 
in the fdues» of tirIlf'. Strange to say that report was never allowpd to 
see thtl ligllt of ~  It is rather an importunt mutter. Here a distur-
bance take!:. ( ~  which there was considcrublc loss of life. A eom-

~e iii! appointed which enquires and makelS its rep,ort. As a result of 
that disturbance u ban is placed 01;1 a very important. organisation. Yet 
the r~ o  i,; not I'uhlibhed. May I enquire from the HO!louro.ble MeHlber-
as t) h,)\" i;; wo.t'I that this repprt was suppressed and has not been publi"hect 
up to this day'! The voint is this. So fur as the Khaksars are concerne8, 
I mvs·Jlf ycsterdav said in this HOUt;e candidly that it may be that t,he 
KhaksllTIS ·u:led their discretion in a wrong I1l1miler up to n point on MNrch 
19. Bill: surelv it cunnot be claimed that the Government were infallible. 
There must have been mistakes made on the side of Government also_ 
What i" h( r ~ to !'how \hat what h~ Governnlent did as regards. mutter" 
which led up to til(' disturhance on the 19th March, 1910, was  rlght. li 
the Governrn'ent wanted to justify their pm;ition, it was the clear duty, 
it WIIS the plain dut.y of Government to publish the report, I belong tc ... 
the legal profeRRion. und I am proud to belong to it. 

Mr. President ('l'ht· Honourable Sir Abdur Hahim) ~ The Honouruble 
Memi)fJr has one uiinute more . 

. Sir Syed Baza .Ali: If the Govennnellt suppress evidelJcc which if> in 
thelr possession, the fair conclusion that one cun draw is that that evidence 
is o r b~e to them. I should like to lcnow what the position k  I 
do hope the Government would give' careful f;onsideration to this question. 
and not uttuch too rr.uch importance to their prestige, because we k'loW 
.whut i;. haprening in the country toduy. Let the Government have imagi. 
nation, l'lt them act. with imagination and if they do so, I have no doubt 
that they will hove no hesitaticm in accepting thiR HesoJution. T w'mld 
wait fora reply from the spokesman on behalf of the Government. Sir, I 
move. 

Mr. President (The Honourable Sir Ahdur Rahim): ~e o o  moved: 

"That this A88pmbJv l"('commends to t.hp Gowl"llor OelleraJ in Council that. tIle 
ball 011 tho, Khaksar 1I1ovement be· lifted and Alama [nayatuJlal\ MashrifJi lind all 
other Khaksars int.l'med under RElQ'ulatioJl III of 1818 or the rules nJade under the 
Defence of India Act be immediately re ( ~( (  

There ul'e tW) am&ndillents, They f'hould be moved now. 

Dr. Str Zlauddin Ahmad (United Prc-yinces Southern Divisions: ~

h :~  Rural): Elk, I move: 

"That for tire words 'lifti'd and Allama Inayatul1&.h :&!:lIshriqi and' the following 
\te substituted: 

'lifted, the restrictions placed on the liberty of A\1ama Mashriqi be immediately 
withdrawn. and that'." , 
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JIr. Prelident ('l'he Honourable Sir Abdur Rahim) : Amendmet;tt moved: 
~ h  for the worda 'lifted and Allama Inayatullah Mashriqi and' the following 

be subltituted: 

"lifted, the restrictiOtlil placed on the liberty of Allama Ma.hriqi be immediately 
withdrawn, and that'." 

Kaulvi Syed Kurtuz& Sahib B&h&dur (South Maaras,;:Mu-
hammadan) : Sir, I move: 

"That for the Words 'Allama Inayatullah Mashriqi and all other Khaksal'l 
interned under Regulation III of 1818, or the rul" made undel' the Defence of India 
Act be immediately released' the words 'the l'estrictions placed on the liberty of 
AUama Inayatullah Mashriqi be immediatel'y withdrawn' be substituted." 

Jrlr. President (The Honourable Sir Abdur Rahim): Amendment llIo\'ed: 
"That for the words 'Allama Inayatullah Mashriqi and aU other Khaksars 

interned Wlder Regulation III of 1818, or the rule. UlII.IU! under the Defence of, India 
Act be immediately releaaed' the words 'the restriction. placed on the liberty of 
.Allama Inayatullah Mashriqi be ~ e y withdrawn' be substituted." 

Now, there will b( debate on the original motion as well 8S the two 
amendments. 

Dr. Sir Ziauddin Ahmad: Sir, I would like to clear few points as a 
backgrtlimd of ,my argulIlents. There was an allegation at one time tbat 
th,; Khuksars werl' fifth columnists and that they were in touch with the 
NclI'.i ol'/-,"tIuisution. If this thing is-established, . I have no hesitation in 
saying that h~ Milslim Leagutl will have no sympathy with them. If the 

( r h~  the Home Secretary has got good documentary evidellce I 
woultl request him to show it, to two or three Members of the Muslim 
Lea:,{:JI:l Party, and if they are convinced, the question would be dropped. 
When I heard (Jf ~ h an ~ e o , I made 11 searching enquiry and I was 
convinced th<lt this allegation WaR absolutely untrue. They are as much 
agllinst ab&olute Axis dictatorship as any member of the Muslim League. 
Had they been fifth columnists this was the right opportunity for them 
t::J je,ill th ~ Congress und help in o ~ o  of administration, but we 
actually finei thlit the) are at present as staunch supporters of law I\nd 
order ao; any loy,\l citizen of India. 

At the present time, there are two criteria by which we should iudge 
the bona fide of any organization: (a) Is that organization helping or 
obstructillg war efforts? (b) Is the organizntion likely to ('reate communal 
riots and widen differences be : ~e  the Hindus und Muslims? 

As regards the first point, the leader of the Khaksar movement, Allftllll1 
Inayatul:""h Mashriqi. offered to give fifty thousand volunteers for th,-
British Army t) fight against the Axis powers. The offer of 1939 wa>' 
repeateu i'l HHO amI again in 1941, and it is still there. I know defillitely 
that about 3,000 Khaksars have actually joined the ranks of the Indian 
Armv and about 50 of them are in officers grade. They did not join as 
Khaksars but thev tnok their chance HS the citizens of the country. Same 
of thern have r~ y done good work. They are not in any way against 
the war efforts and thev are willing to give as much help A.S the Govern-
ment'may require, in any direction connected directly or indirectl,\' with 
war efforts. 
With regard to thr second point, I would ,like to mention that non· 

Muslims can become Khaksars. In fact, there are several Hindus ,and 
Sikhs in this movemenL. It is an organization for social service and not 
to ipread bitterness ~  the different sects of Indians.. There is nC)t 
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a single case of o ~ riots on record which ~  created by the 
Khllks3CI). They want to do social service to all and not to create com-
mUlla1 ro b ~  l'heJ came in contlict -on two oecasiolls: Once ;'ith the 
Congl'e3s GovemulEmt of the United Provinces when Allama Inayu.LuJiah 
Mastll'll)i indiscreet!:.-went to Luc.know with the object ofsolviug an 
. insoluble problem, i.e., of conflict between Shiaa and Sunnis which time 
alone could ~ o e  I say this because HirHazlio Ali, myself and o~her 
mane S ~ eftortl> bll.t without liIuccess. 'l'he Congress Government insti' 
gated' tIll' Ahrar.; tL; shout slogans against them. Allama Mashriqi was 
h ~  arrested but he was subsequently released at the suggestioll of 
Mr. Jinnah. The blm on Khaksars continued. and many other Khakl'>O.rs 
were still in jails. I went to Lucknow and approached, the Ministerij to 
draft an:, conditions for lifting up the ban. One of the Muslim Millisters 
agree.i t) th!.l draft but his other colleagues did not agree. The CongreslS 
Goverr.rlll' .. t of the United Provinces were not prepared'to lift the ban, 
but the moment the Congress Ministers resigned their offices, the Cbief 
Secretary, Mr. M'J.die .. accepted the conditions drafted by one of the Con-
gre;;s Minist(;t's. 'fhe ban was removed, and nll the Kbaksars left Luclmow 
the samp (;vening. 

The second time they came in conflict with the Punjab Government. 
whieh objected to the use of shovels and military formations. The Sikh .. 
were allow,'d' tu use Kirpans but the ..Khaksars were not allowed to UISC 
the shovels which W8S the emblem of labourers. This was resented not 
only by the Khaksars but by the Muss8lmans in general. It WllS expectedj 
t,hut Mr. JinnaL and other leaders of the MUt:'lim League would settle the 
affair wben they went to Lahore in March, 1940, but the trouble was pre-
cipitated by the KhalH.,ars by open defiance of the Ol.·ders of the GoverDlIlfmt. 
I neY!;!r favoured such defiance which resulted in loss of life. The only 
othllr case I am familiar with is that of Ehlullah of Bhopal, who, in his 
eccentric frenzy i.s8uE'd a circular in Peshawar h ~ h Khaksars themsAlveo 
condemned and Mr. Ehlullah was removed from the office. Some pel'qou.; 
made capital use ot this eccentric notificMion. I do not defend the 
indiscreet incident in Lahore in which the KhaksarBsuffered most heavily 
and paid dis;proportiolJ8tely heavy tax, but what I press is that this incident 
should not be made the occasion of perpetual ban on the Khaksars. The 
Khakse.rs neVl'r d.isobeyed the orders of any District Magistrate ILna of 
. Local Governments at any other place in any other province. 

The G()vernment have released persons who committed dacoity with 
arms from h ~ (l1'sen81 of Chittagong. They have released all the 
communists, andUwy have lifted the ban from the communist society 
altholl;.;'h or ~ (,f them committed acts of violence. Why should the 
Khaksars bl:! singled cut at the present moment for the perpetuation of thu 
ban when it has been lifted.elsewhere in much worse eases. I think the 
rules and l'eg,;fations of the Khaksars are in the hands of the Government 
ann h ~ Honourable Mempers of this House and the Honourable the Rome 
Secretary is well familiar with them. I would like him to point out any 
ru!3 to which he take!' objection and we will make an attempt to ~e  the 
r ~ modified if the Home Secretary undertakes that he would remove the 
hdn, '. 

I hav'3 heard some persons s8yipg that the methods adopted by ~  

Mashriqi are the Nazi e h~  snd these. are the chief 
grounds for suspecting connection with the Nazi movement. I 
would like to point out that AUama. InaYlltuliah Msshriqi 
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chow Up h,~ {'onstitution of the Khaksars in the year 1924. He asked me 
to join the mO\'emellt as we were old friends, but I ~  in the middle of 
the non-co-operation trouble, as the Pro-Vice-Chancellor in the Aligarh. 
Muslim. University una I refused to join it. Hitler at that time was no4.. 
heard of and he did not at that time draw up any scheme of Nazi 01'88.-
nization. In case there is any similarity, it· is a pure accident. If. 
Rnyolle copied the otter, it must be Hitler who copied Allallla MIll>hriqi 
as tile' constitution 01 the Khaksars was drawn up long before anyone hear& 
of Nazi IIl!)Vement. 

Now, I am m&king a very simple request whi\lh no reasonable person 
responsible for law and order will refuse and it is this: Let the restrictions.. 
on the movement of Allama Inayatullah Mashriqi be withdrawn and he may-
be invited to Delhi. In case the Government of India feel hesitation in. 

~ responsibility for removing the ban from whole of India, they In:J.Y at 
e ~  remO"E the ban from the areas centrally administered and recon.mend. 
to th.1 Provincinl Cuvernmli,llts to settle the matter according to the local 
conditions. 1 venturE' to press it on the ground that during war time Lhe-
Governmellt r'JUsJ, lH':cessar.ily proceed with cautior.. It is wisdom to widen. 
the (·.ircle of friends to meet both internal and external troubles and it is. 
unwise to hummer f,fiends to become enemies. There is a popular body 
wiI ) wi I) stand by you in all your troubles. Don't bang the door on account, 
of previous prejudices. Sir, I support the Hesolution. 

Mr. lloo8einbhoy A. Lallje8 (Bomba,vCentral Division: MuhammudaDl 
Huml): Sir, I rille to s\lpport the amendment ,which has bee·nmoved. S r~ 

in connection with t.hip matter I wish to draw the attention of the Hous(:o 
to thrl'3 'impol'tunt questions. In the first place, the Hesolution has comO' 
from on<3 of the most important Parties of this Houae, and as such I do feel. 
Sir, that u WI'," great consideration, if not acceptance of the e o o ~ 

ought to be given by this House. The second point is that from the-
. speeches we h8 \'e just heard' and from the information that we have 
received it ~ quite IlJlparent that so far as the Khaksar movement is o ~ 

cerm,a and so fnr flR the leader of this movement it> concerned, there is not 
a ~ e iut;tanee in which they could be' blamed for creating communlll 
riots. During the last three years that we have watched this movement. 
nobody h ~ levelled any allegation aga.inst them for being a party to any 
Hinclu,Muslim riot. 'l'his is the very first consideration that we havt'o to 
keep in vie.,\, ill these days. Furthermore, the Government stand in need 
of full cll-operatioll from the people in the war effort, and here we have !l 
body of people well diseiplined and who are out to offer their ser'Vices. 

I d'J not think, Sir, how their offer, as it stands, and as many ·Jf UEl 
believe it to De sincere, could be refused by Government. Then, Sir, the 
third thing to which I should certainly point the e o~ of the Hou;;e it'> 
that; we havH IIlY&riably seen that sometimes due to religious fervour I. 

~ ~ r ~ has t,aken place. But those who have watched these strife.,. 
will admit that they have heen found always short-lived. In this respect. 
Sir, I must admit and tell the> House, ~h h I probably believe the wholCt 
Hou;;e Im('ws. with all the crnpllHRis that I have at my .command that WB' 
are proud Mr. Jinnah belongs t.o our community and we have found in 
Mr, Jinnah, the I.E·ader of the Muslim e ~ e, a great person who h ~ 

always kept aloof from, not only kept aloof from but never encouraged. 
those who were Clonnectod with any communal riot,s. (Interruntion .) I 
may tell my friend, Mr . .Tltmnadns Mehta, who just interrupted, that during 
the last. ten year; we huve Imd in our own city Hindu-Muslim riots nnd 
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many people havtl gone to ask his . advice and help, but on this prindple 
that, whh regard to Hindus and Muslims there should be no riot: there 
should be no strife so far as communal e~ o  are cone'erned; I can 
.say that he has kept up his principle and kept away from them. When u 
Party, which is led by him, has tabled this Hesolution certainly with hlB 
(lonsent, 1, Sir, do believe and take -it that so far as this Hindu-Muslim 
-question is (~o er e  this release ~  not affect adversely but probably 
be helpful tu ercl.lte t,l better atmosphere, Certu:u things have happened 
.about whieh they wen' blamed and -for which I must admit l' know very 
little, b ~ fror.1 the statement that has just been ~  out by Dr. Zilluddin 
Ahmud. lmd from what my friend, Sir Raza Ali, h~ said, we do feel that 
.even if there was anything that has passed away; and from what has been 
said ove!' umi oyer again and very recently by Allama Mashriqi we have 
{)nly to o ~r whet;her it is not yet high time for Government to ~ he  

tell us that all these declarations are unreliable;' and if not, why SflOuld not 
thev bl,) taken us hOliest and sincere and why should we not immediat-elv 
release them. • ,  • 

M~ friends huve ri.ghtly pointed out the incident that has happened with 
regsrd to the Communist party. I am glad that the Government have 
realized {,hut people iQr some reason or other had taken some actions which 
lalie!' GoV!:rnrrient had to condone, because, I will say, full co-operati(lll of 
all the people is necessary. Under these circumstances, Sir, I ask the 
.Government kindly to consider very seriously the two important aspect::!·: 
thl\t they r~ prepared to help the war, 'not as a bargain, but ~hey are 
prepared to' help the war effort to defend their hea,:,ths and homes; and thl' 
'seco"d thing is, Sir; t<.\ my mind,they are not at all to he considerecl 8S 
~o  the 'least to create any internal disturbance b.etween Hindus and' 
Muslims, which we all do not like but hate to see. 

Dan Bahadur Sh&1kh. Ful-i-Baq Pl.r&cha (North-West Punjab: 
Muhammadan): In ~  the Re&olution under rlisclIBsion my Honourable 
eolleague, Sir Raza Ali,' has voiced the feelings not only of ~e Members 
{)f this House, but that of the' whole of Muslim India alld of many other 
people who are conversant with the Khaksar movement. its b»sic principles, 
aims and objects. 

Sir, as in the past, there has been (1 lot of propaganda against the 
Khaksal'8 made by t.ha interested pRrties, and as mnny prejudicial reports 
r.nd statements have been published in the Press 1 deem it necessary to 
acquaint· the House with the real facts In the short time at my disposal. 

The KhaksAr mO'lement was started by InaYRtullah Kha.n. known as 
Allama Mashriqi, 1n the year 1931. The Allama. is a re o ~  personality 
<>f the Punjab, and iii a retired offlce!' of the Indian EducatIOnal Service. 
He wa.s an Under Secretary of the (';rOvernment of India He is n Wrangler 
a.nd a scholar of t,he ChriRt College. Cambridge and a member of the 
Congress of r e ~  

The motto of this movement is discipline, its line of action social 
I'ervice, and its aim peace-the essence of Islam and every other religion. 
The organisation has been a non-political and a. o o ~  ~ e, and 
has among its votarias a In.rge number of non-Mushms. Its pnnClples are 
betterment of physical and spiritual health, development of individual 
and collective chm-acter, the ending of all controversies through e ~
&ive social lIervice, strict discipline ~ all-embracing love. Everyone 
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'who belieyes in one nod can be its member. Perhaps this is the only 
',0I'g'll1snt.ion in which no subscriptions are collected. Every membt;)r und 
''Worker meets his own e~e e  and does not depend on public collections . 
. 'Every one .works, . toils , serves and strives to bring man and man together. 

With he ~ e aims' and objects of the organisation, the Khaksar 
'JlJovement has not been confined to India alone but it has a. cODsiderable 
.following in Burma, Ceylon, Bahrain, South ,Africa, etc. It is, however, 
;jn India, and particularly among the Muslim masses, that it has won 
'most adherents. The reason for its phenomenal success is not far, to 
seek. For th" dis-spirited and disorganised Mussalmans of India, the 
,Khaksar moycment hud many of the attractive features character;sti(· of 
''i·arly Islam-simplicity, . discipline , self-sacrifice and a burning e r~ to 

scrve t.he Community in all walks of life. The military drill and uniform 
I were IIJSO t.ypical of E'arly Islam, for every Mussalman is a soldier in the 
·serviee of Allah and his communit.y. Under Muslim rule every Muslim 
·is required to bear arms and undergo military training. 

Sir, I would like to impress this point on the House as quite Ull 
ulljw:tified prejudice hal> been created in the o ~r mind, as well us ill 
the mind-of the Ciovernment of India, by the, fact that the KhaksHr 
~ o e e  has some characteristics of a military movement. In the midst 
·oia world-wide conflict in which the fate of India and of all freedom 
loving countries is at stake, it seelllB astonishing that anyone should 
,condemn an'organisation that seeks to arouse the masses to their respousi-
bil;ties ari<1 once more toinst.il in them those martial instincts which were 
l'esponsihle for their great success in past ages. 

1\11'. President,' this is not only 11 laudable object. The Khaksars share 
,:this prohrramme wit.}} other organizations, e.g., The Hindu Mllhasabha. 
1 he Sikhs. etc., to whose activities no objection has been ta.ken either by 
··the Oovernment 01' by the ,arious political parties in India. The attitude 
-ot' the Go\'emnH'llt M India about the Khaksars has been far from clear. 
~ y Honourahle ('.oIlenglle, Sir Hazll Ali, hus already asked, and I repeat his. 
'-request, that G()\'ernment should danfy their policy and place. be~ore the 
House their rpasons for putting a ban on the Khaksar orgamzatlon Rnd 
keeping its followers in ch:·tention without trial for several years. 

Perhaps we will he told that the KhaksRl'S are a menace to the puhlie 
peace, and thn,t· tht'Y nrc n ~ h column· organization, but. I am sure the 
<iovprnrneut han> 110 tU1Igible proof fill' that. Being u lift.h column :.Iud 
haying ponnet,tionR '\"Jth the e ~  eOlll1triesmay uppeal" to be 11. sel'iol1"' 
(·rime. but. h~ Ill't' Ill", AlIaml1. llnd his followers ronnected with hi!'). 
lllisF;ion not "ent lip for trilll and why are they not given It chanre to 
. (lefl'\Hl themseh'es!1I a court of Jaw? Let the Government come forwal'<l 
wHh the evidenrp in their possE'ssion to establish their charge against 
them. In IIny ('.[\S(' tlwy should not fight shy of taking t1le Leg;slature 
. into their {·on'fidrnre. I would esmestly suggest to t,he House that' for 
flurh charges therp i" no justification. Tho Kh8ksars, in general, untI 
Allllnm Mashl'iqi, in pnrtieular.· nre . essentially peaceful. They l1Rv£, no 
(ll'sire to fight the ~ :hor e  or any other community as long M 'iihflre is 
1'1(" interference with their faith and their programme of socinl servke. 
The elaRh fit Lahore· in ~ r h, 1940. does not disprove this argump1.1t. 
ana fUn-fnil'-mincled mnT! who careR to examine all the evidenc<> will Ilt' 
satisfied thnt' tTliR wn;: the work of yout,hful hot hends and that AlhrTlIl 
'Mflf'lhrifJi Illlc1 t11P rcntrol organillntion were not respom;ible for it,. At 
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that. time the Allarua. ~ S  trying to negotiate a peaceful settlement ut 
~e~h  If he had really llltended & trial of strength with the Government, 
IS It reasonable to believe .that he and his lieutenants would not hd.ve 
~~ ~ at Lahore to ..)rganise -the movement? Hut whatever the rel:l}Jont:!i-
billtlt:!S. for the clash lUa! have been, the Khaksars have pll.id heavily for' 
theIr o~ y  How.the Khaksa.rs were l'uthleBSly killed in the streets of 
Lnhore IS o~ traglC u ~ e to be told. I would not give currency to the 
ll1anyaliegatlOns of police exceSSes on that occasion which are still hell.rd 
in the Punjab, but it is significant that so far Government have refused 
to publish the report of the Young Niamatullah Inquiry Committee, which 
!uquired into all the incidents. This is sufficient ~o  to show that. the 
Honuurable Judges were satisfied that the Ithllksnrs werll·uot to be blumed 
:And they were dealt with .absolutely unjustified severity. Such was also· 
the case when there was a Shia-Sunui clash in Lucknow <Jver a very minor 
dIfference. The trouble increased and nUllIY lives were lost, cot less than, 
20,000 Muslims were locked up in jail, hundreds were wounded, and 
thousands of families were starved. The untold misery spread; slowly 
t·he commotion began to spread and clashes were 'imminent in different 
places. The Khaksat's who .,tood fGr peace and love had to come forward. 
The Congress l\Iinistry could not tolerate this interference and Allams. 
~ hr  who had come for mediation among the two scctions waS 
arrested ruId the Khuksars eauip was broken up. A ban was plact>d on the 
orga.nisation. Soon after, the Congress Minis.try resigned and the United' 
Provinces Govemmellt lifted the ban and the Shia-Sunni dispute also 
vanished. 

Mr.Prcllident, my desire is not to rake up past controvel'8ies. It is 
nbout the future of the Khaksars and aboat the Govemment of India's 
poVcy towards them that we are deeply concerned. Both the Allama 
:111d hit:; liputenants have most emphatically disavowed nn.v intention to 
fight the administration. They are even willing, to give up their drill, 
their uniform and the carrying of their spades. They have offered to 
produce thousands of volunteers for f the armed forces. They onlv want 
t.o live in freedom :md in peace. Thev have been much misunderstood 
and grievously injured in tIle past. Is' it too much to hope that. the' 
Government d£ India will give up their ideas of false prestige and revise 
their policy and come to a. /?enp.rous and honourahle e ( ~  with the 
Khaksars. 'when thp.v have come to an RgTeement with even the Communist 
Pam? Before h~  the Government come to n settlement with the 
Bengal terrorists and also with the Akalis ill the Punjab. ,  . 

Sir. it is surmised thnt the Government of Tn(!iR ",re not keenint? their 
llromise with Allama Mashriqi of ~ R Ratisfnctory settlement and are 
going against their declared policy. In their eVAsiveness thev Are trying 
to whiJe away the time, e e ~  ~  the fervour. of the Khnks?rs and 
t.he sympathy of ·the general pllbhc WIll settle down III the mennwlu1e, and 
thereby to ~r h the movement. If this is the reason I qtfly WArn the, 
Government that they are mistaken. It signifies that they intend to 
emasculAte suhject nntions and'to kill their sense of life. It means tha1i 
the subject nations have no right to organise themselves even in a most 
innocent way, as the Khaksnrs hllve done, no right to strive for a disci-
plined brotherhood, no right to .love and serve their brotherhood. Sir, with· 
. thea&) words, 1 support. the motion . . 
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,Sir Richard Tottenham (Horne Secretary): Sir, I think it may help if 
I mtervelle at this 8u.tge· and explain the policy of Government regllrding 
this H.esolution. 'fhe subject of tht'.. Resolution:-the Khaks!lrs,-huve 
always presented a. difficult and rather baffling problem. Some people hav6 
regarded them as a communal or political organisation; others e ~r be 

thein as the adherents of It new creed or mode ofllfe; while others again 
look Upon their activities as n movement designed to win temporal power. 
All those different views could be supported by the writings of the Khaksars 
themselves; but from the Government point of view, it is obvious that 
they must. judge the Khaksllrs, not by what they say or by what they 
write, or even, if  I may be permitted to' say so, by what Honourable 
Members of t.his House say about them, but purely by what they do and 
how they act. Sir, judged by that criterion the Government of India.-and 
ether Governments in this country have been compelled in the past to 
regard the Khaksars as for all practical purposes the nearest approach to 
'!oprivate army in India, an association organised on military lines under 
military discipline, ,).rmed with lethal weapons, and prepared 011 oCCRsion 
to use those weapons in order to achieve their objects. In ~ r  

drilling to be illegal und the wearing 01 ",emi-military uniforms, 8S they 
have done, and in setting their face resolutely against private armies as such, 
with the experience of many countries behind them, the Government of 
India bdieve that. they are on unassailable ground; and if. there are any 
people who say that this description aoes not apply to the Kha.ksurs, t.he 
a.nswer surely is that it is the Khaksars themselves, by theIr own action, 
who have earned for themselves the reputa.tion under which they are now 
8uffering. . 

The Honourable the Mover of this Resolution has already referred to 
the lamentable events in the United Provinces in 1939 and again in the 
Punjab in 1940: On these occasions the Khaksars did come into violent 
conflict with the authorities, and they must accept responsibility for seribus 
bre ( h( ~ of the peace and loss of human life. Nor does it m'ske the 
slightcbt. difference what the objects of the Khaksurs. were on either of 
those occasions, whether on the first occasion it was s Congress Govern-
ment they were up against or on the second occasion u. Government of 
quite a different nature. The only relevant fact was that Oil each occasion 
serious Q,isorders did take place of a kind tha.t no Government can permit. 
In Lahore it was not simply a ma.tter of {lne procession Oll March HI, 
which came into contiict with tho police. The trouble in. that part of Indio., 

continued for weeks after March 19th, and was not finally overcome 
until, I think I am right in saying, the end of June or the beginning of 
,Tuly, not without further ]oss of life; and it was as a result of the 
disturbances that at that tjme, in March, 1940. the Government. of the 
Punjab and the Government of Delhi declared the Khaks:lrs to be lin 
unlawful assoCiation. But those. two Governments remover{ the bun on 
the Khaksars after peace had been restored, at the ~  of August, 1910; 
and from that date onwards the Khaksars were not an unlawful associa-
tion in any part of India for ~ er b e period of time. 

n. was also as Q remit of the disturbances in Lahore that the leader 
of the movement, Allama Mashriqi, and several other important KhakaafB 
were deta.ned under the Defence of India rules, and a large Dumber of 
other Khaksars were prosecuted and convicted of·offences, more or less 
serious. As regards AUama Mashriqi 1 shall have more to say later, but 



·470 LEGISLATIVE .\SSEM8LY 

[Sir Hieharrl TottenhIlUl.] 

·3;3 regards those persons who wel'l' eOllvi("ted, aftt'r the e e ~  had 
bel:Il'renched lind the hun Will! withdro \I'll Oil the Khnksars in August, HHO; 
quite a ~ er b e number were released. At this point I should liI,e 
tl) make it olenr, with reference to what the HOllournble the Mover said, 
1 hnt 110 Khuksllr leader hIlS ever been deta.ined under. the State l>risouel's 
~e o , nor is IIny Kha.ksn.r at the present mOlnent in cust(Hiy ,)f any 
kmd. excel)t those-and I ga.ther that they are not very la.l'go ill number-
ho (~ who were con vie ted of crimes of serious violence in 194() :md who 

~ re still e ~ t.heir sentenC('R . 

Sir Syed KUa .All: Cannot the ~o ( r b e Melllbt'!' ,1<'11 ~ \\ ll:lt the 
-number would be approximately? 

Sir Kicbard 1'oUeabam: I am afraid I cannot say. 'Jut I imagine 
20, no or 40 or something of thut nature. I must llltlke it clea.r 1Ibat 
there call be. 110 ~ o  of course, of relt·asillg such pet'Son.i; a,nd as 
reference has been Illude to other releases, such os of Communists,' I 
should muke it clellr that no COllllTlllnist. who U~ been ( o (~ (  'li nl1Y 
"rime of violence has been reimlsed. ' 

Sir Sy~ Rua. AU: What about the Uhittugollf,: priISOl1t'I'S:) \!,Tefe tlwy 
'Ilot released? Were they not ,~o e  of yet·y violellt ('rime" '.' 

Sir :aichard Tot.teoham: As fill' n,.; I know, \10 h ~o  (Jl'i'4oucr TlUS 
been released. (Interruption.) 1\0 pril!Ollflr who has been convicted of 
.('rimes of violence hus been re e ~  us fur ~ j kllo\\,. 

The llext landmark in KhaksQr hilstol'Y, /lUU Olle 1.0 whieh !lu. HOllour-
,11h1e ?lIelllber hilS so fill' refelTed. WitI'; ill i\hlY, 19H. 'l'I>e Ht/lUll' will 
remember that in August, 1940 the blln ~ removed on the .Khaksur 
association in the Punjab and Delhi aDd this continued until May, 1 !J41 , 
for a period of about ten months. In that month the G.overnment received 
reliable information that the Khnksars were contemplating concerted 
. action ~ bring pressure to beal' on GovprOll1C'llt to secure til", relt·3B{' of 
. their Jeader lind. that they propqHed to adopt, thu 1';111111" ~  :I" he~  

.had adopted in r hore,~ er  into mosques armed with their belcha.8 

. :lI1cl making those mosques the bases of operations 01' demonstra.tions. A 
,"('presentative gathering' qf leading KhlLkBlirs took. plaee in Peahawar to 
~ e  this plan and tha.t gathering was officially warned not to proceed 
with it, but they decided to ignorp the warning and the result, was t11nt 
the Khaksars were declared to ·be an unllLwful association by all ro (~  

(iovernments in Indio. at the beginning of .June, 1.941. Here again, I 
submit that the Khalcsars had put themselves in the wrong a.nd they ha.d 
'mlv themselves t,o' blame for the consequenees. The action of Go't'ern-
ment was, I think, generally  regarded us necessary at t.hnt time, :md, in 
fact. nn adjournment motion in this House was defeated on tha.t .ntbject 
:in October, 1941. About the middle of October, ]941, Allamll Mnshriqi. 
who was Rtill in custody in Madras, !'Itarterl fI hungpr ~ r (  :mtl he 
.continued to fust in jail until the end of 1941. E r~ y in .Jnnutlry, Hl4Z. 
that is, .January of thiR year, he informpd US tlwt ~ WllS prElpare(l to 
Issue instructions to his followers to abandon tJw rnilib6r;v l':ide of i.he 
movement., entirely, for the period of the war. Ire i@81}t'd tbRf; inRtrui'tion : 
it appeared in the press; and he was immediately TE'leQ!'Ied nnd' "'IUI n.lloWE'rl 
iull freedom t() meet other '.K.haksltr leadel'l'l .. He wnFl, however, liot ~ o ( (  
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to leave the Madras Presidency-not the Madras City, but the Madras 
Presidency-and u. further condition of his freedom was that he would 
not make communications to the press. He was also told quite clearly. 
at that time that 1here could be no question of negotiations between. 
himself and the Government as between two parties to· u dispute, but that. 
jf he wished to secure the removal of the ban on the Khaksll.r association 
it was for him to convince the Government and the authorities re ~ b e  
for law and order that there would be no danger in that step and no risk 
whatever of a repetition of the events· which had necessitated the imposi-
tion of the ban in June, 1941. ~ro  that day up to this, I am sorry to· 
say, Allama. Mashriqi has been trying to bargain with the Government 
of Indill, instead of trying to convince them by a direct stau'rnent of 
hi!! intentions and of hus ability to see that his instructions ure obeyed. 
Last May he sent us a draft statement on which we went HO far as' 

tv consult all Provincial Governments, bur, opinion at that time was by 
110 means unanimou'3. Moreover, wJille this consultation was actually 
going on, it came to our notice that Allama Mashriqi had been saying 
one thing to us and something very ditIerent to his own followers. In. 
contravention of the condition about communications to the press; he had: 
liccured, through others, the publication of certain statements and he had 
also been issuing to his followers circular instructions which, to say the' 
least of it, did not tally with the spirit of what he had said to us. We 
have, for instance, in our possession a circular which clearly enjoins that 
everything possible lI1ust be done to maintain the military spirit of the' 
Khaksa.rs although the outward forms of drilling, wearing uniforms and 
the use of arms must be suspended temporarily. We also have another 
circular in which he said that it was only necessary to recruit, n large 
number of Khaksars and give them a thorough· military training in order 
to bring the Government to terms. On being confronted with these-
circulars, Allama. Mashriqi himself did not deny that they had been issued, 
but he sent us a long letter of an argumentative nature, the result of 
which, I am afraid, wus merely to confirm our opinion that Allama 
~ hr  is not a. very easy person to do business with. I should ulso. 
mention that on August 6th of this year I received a telegram from him 
in which he said that he would divest himself of all responsibility for 
Khaksar participation in the Congress movement unless a settlement Was 
reached with him by a particular date. There the matter might have 
rested, and nothing more might have been done; but &ince ·then we have 
received a. further approaeh from Allama. Mashriqi which iu our opinion 
does represent a considerable advance on anything that he had said to us 
before, and while this was actually under consideration we receh-ed notice 
of t.his Resolution. I have no:w given ,the House u. full, and I hope fnir, 
account of the background of this matter. I have done so because I do 
want the House to lealise that we have not proceeded in this matter· 
ullreasonably or arbitrarily but t,hat we have had good reasons for tWery 
step that we have taken. • 
Before concluding, there are some special points to which I must 

devote a few minutes. In the first place, I wailt to emphasise most 
strongly that the Government regard the whole of thia matter as essentially 
Ii law and order problem. Heference has been made to the charge' that 
the Khaksa.rs lU'e, or may he, (l. fifth column acting under enemy agency. 
All I need say about that is that the, Government of India have never-,. 
mooe this charge against the Khaksars nor do they make it now. But this, 
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being a law and order problem, it. follows that the Government of IndIa 
must act in the closest possible consultation and co-operat.ioll' with thH 
Provincial Governments, for, after all, it is they and not we who are 
directly responsible for the maintenance of law and order. This is 
.essentially not a matter' in which .either for political or sentimental or 
,any ot,her reasons we could think of trying to persuade any Provinl:ial 
-Government against it,!: will. 

Dr. SirZiauddin Ahmad: What about the Centrally Administered 
e ~ 

S~ Riehard Tottenham: 1 wO.llld go Ol.l to finy .. ~ tIle second plaoe, that 
1 thmk we "hould have great difficulty In agreelDg to withdraw the ban 
·on the Khaksars in certain parts of India and not in others. Wha.tever 
.e1se the Khaksars may'be, they are on All-India. organisation, with 
common aims and objects, and if the pursuit of those aims and object!'! 
IS held to be likely to cause, trouble in one parti<:ullll" urell or two pa.rticular 
~ re , it would obviously be extremely embarrassing aud difficult for the 
Governments of those urea!>, if the Khaksurs were' allowed. full freedom of 
_Rction elsewhere. 

'rhe third point to which I should like to make speciul re ere~ e is the 
<,fier of help-so many thousand Khaksars to help in the war-to which 
a :reference has been made by more thcm one Honourable Member. Put 
jn t.hat way, it sounds an ofier which it would be wrong to reject. ~ 

.as I understllnd the matter, what the offer meant was that the Khaksars 
wisht:d to be allowed to contribute a contingeHt to the army to fight, no 
,{}oubt, under. the orders of the Commander-in-Chief, but still to retain 
its own identity, if nQt to serve under its own officers. That ~ & very 
·different matter. An offer of that kind could hnrdly be accepted. If that 
WIlS not what was meant, well, I suggest that t,he offer did not mean a 
great deal. Aft-er all, there ure ample opportunitieFo for those who wish yo 
join the Army or the Police forees UR individuals, provided they are pre-
pared to accept the rules governing t.he recruitment to thOR£'! bodies. 
"Therefore, strictly speaking, an offer of this kind iR not n('c>es!';ary. 

Now, Sir, I have sHid enough tp give the House .1 flufficient indication 
·of Government'R attitude to this Hel'lolution. The results of our dealings 
wit.h AlJnma Mnshriqi have not been such IlS to'inspire a very great deal 
of confidelice and we do regard this, as I have said, liS primarily a law and 
order matter tind, therefore, W-:l should find it impossible to aceept the 
nesoiution 'here and now without further cODflUltation with Provincial 
·Governments. On the other hand, Goyernment do wish to ke<>p :m open 
mind oil t·his mntt('r :~  far all possible Rnd they Rrf' fullyprepare<1 to take 
into ('onRiclerution the view!' that may he expressed, or have already been 
tlxpressed, by Honourable Membel'll thi!'\ morning, find to reconRicler the 
whole matt-er in the Eght of those views und in oonllultation with Provin-
pial Governments. ] enn promiile t'hnt we AhAIl proceed with thia 
recomdderation fiR quicldy R8 possible. If on that assurance, the Honour-

b ~ ::\fember is re re~  to withdrRw his ~e o o~, I personally think 
that that would probnblv be the best conclUSIOn of thIS dehate_ If on thO' 
{)ther l1ani!, the Honourable the Mover wishes to press his -Resolution t{J " 
(li\'"ision, then the GOVf,rnment will not vote for ~ Rnd they win not. vote 
against it. We shall remain neutral 
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'. Sir llUhammadYamin .Khan (Agra Division: Muhammadan Rural): 
J1 have just heard one point in the Honourable the Home Secretary's 
speech, to ,which I must reply at once, and that is he drllogged the case of 
t,h08e KhaksQ.l's who have been convicted. This .Resolution has specifically 
avoided any reference to ,those Kha.ksars who have been found guilty of any 
· offence under the Indian Penal Code or any other law. 

Sir B.icbald TotteDham (Home Secretary): I merely referred to that 
· because the Mover of the Resolution himself asked whether the people 
who had been convictpdwould be released. 

Sir Kuhammad .Yamin.lOlaD: We do' not interfere with toat. The 
Hesolution wants' that the ban should be lifted from the Khaksars-not 
· those persons who have been found guilty. About the other case, I would 
,refer to my Honourable fri'end, the Law Member. He is very well a.ware 
,of that. ~ here are two very .well-known cases in common law in England: 
Beaty v. Beaty a.nd Beaty v. Gilbanks. These a.re t·he two cases which 
· have been referred to se.veral,times in criminal law. In England, they 
have laid ,down one great. principle and that principle is that if anybody 
iEt doing a lawful act . and somebody else wants to do an unlawful act on 
account of that lawful.act, this man cannot be held guilty. The question 
was that some lawful act was being done by the Khaksars and they took 
,cut some kind of procession wit·hout giving nny annoyance to anybody 
• else or to any other community and if it was considered that they were 
, doing this as an unlawful act, because as a matter of protest they walked 
ill the streets they should not on that account be taken so seriously 8S 
to condemn them for ever from becoming a lawful association. I happened 
,to be in Lahore at the time when the Muslim League'was held in 1040 . 
.w e knew that the Khaksars at that time suffered a lot and the Allama was 
· in Delhi at that time and it was pointed out by many responsible 
persons who had to ueal with the sit,uation that it was not the Allama 
who asked the Khaksars to t.ake the law into their own hands but there 
"were certain persons who in order to achieve· their own ends ... '. ' . . 
Sir Richard Totteilham:He was the leader"of the movement.. 

, Sir 'Muhammad Yamin Khan: No. There were some otber people who. 
'wanted to achieve their own ends and it was through their mischief that, 
11 conflict was brought about between the Khaksars and the Police. Thel'e 
· are many Honourable Members here who will supp,on me in this and llO 
less 0. person. t,han the ~re er of the ~ b will support me in this 
,statement. The Premier of the Punjab f;uid before the Muslim Leaglle 
Party that it was not the Allama or any of his l'f'sponsibJe people who 
· were responsible but it was the action of certain members of his own 
Legislature who wanted to bring about, a conflict between the Khaksars 
: and the Police and they Inanreuvred to t.bat end. When the Muslim 
League heard the h ~ e  of the Premier of the Punjnb, the Muslim 
J:"eague demanded t.hut. he should constitute an inquiry b:-two 'judgl's, 
consisting of the Chief Justice of thp Lahore High Court and n judge from 
'the United Province'!. They were nominatQd and their report WAS pl'O-
mised. This solemn promise was made before me, and I CAn befil' 
'testimony to that·, nnd before many ot,her Honourable Memhers. It Wr18 
(,promised that when this report is ready it will he placed before the 
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Qaid·l-,AZa.m. himself for hiB verdict but the 1'1:I.}JOl't hilt> Ut'\,8r ~e ,  the-
lightuf day. We do not know who was really reRpollsible £01' all the-
troubk and unless we know definitely whether the KhaksHrH \\Trl' reall.'· 
at' fault or not, we cannot take this incident seriously., 

1 would like here to mention that the Khaksars were l'epelltent and. 
I are, honest people. 'rhey are o ~y protesting for calling them 
P. lIf. guilty persons when they have not taken the It.tw into theil,' 

oWli hands. If you want to kill them, you can do so. Hut if you· WUlIt'. 
to kill them, they 1:8n defend themselves. Thev hlp'e not O'ot 11 llon-

violent. creed like Mr. Gandhi. 'rhey will not lie down k frout ~  a ll1otor 
cur. That is not thah' cretld .• Theirs it! the Islamic IIlW, whieh il' that. 
if auybody gives a slap on ;your face, you (Ire also entitled. to gi\'(j u slap 
on his face. But you are not to take precedtince in giving a slap. In 
the right. <>£ self-defence. however, vou ca'h do that. This· was the basis 
of their creed. My Honourable friend said that up t.o August, 1940, they 
lived peacefully and tho bUll was removed from their movement, but in 
August. Hl40,they began to march on the streets of Lahore and began t.o-
live in the mosque. May I ask him what demonstration they wanted to 
make? Let me explain whut. action they were taking and why they marched. 
on t-h(; streets of LahoJ'e. 'l'lwy simply said that they. would march on the· 

re~ ,  of Lahore simply to show that they were not guilty and if they 
hud no other place to, live in. they said they would live in the mosque, .. 
which is .open to anybody. A mosque is open not only to every l\Iusahl1Rl'l.: 
buL it is also open to Hindus. Christinnt; and others. A mosque i" thl;' 
House of God und not the house of men. . 

Sir Richard To\teDham: WJ{y, Sir, did tlie,v wish to tuke their 'Belchan 
with them into the mosque? 

Sir Xuhammad. Yamin Dan: They were llial'cliitJg with the Bdchall' 
not wit'!l the object of committing an offence but to show, that it was 
f>ueh an innocent th:ng. and yet a ban was being placed on it. 'rhey 
wanted to e o ~ r e that they were peaceful people and, were absolutely 
innocent.. They wantoo to prove that they wel'e Hot offenders which the 
Government. were tr.y,ing to make them out.. They wet'tl "hlking with 
the Belch'18 in order to show that they were' meant. whelp the suffering. 
~o  Lot Of prejudice has been created in the mind of the Govem. 
ment t.hll.t these Belcha8 were the sign of Hitlerism. Tlais point has been \ 
very well explained by my other Jilonourable friends and, therefore, I need 
not go into this matter in detail. nut I would like to say this t4at long 
before Hitler's name was even heard of Allama Mashriqi had started the" 
Bc/eha lill·} the uniform. AUama Mashriqi started tohe drill because he· 
found that t,he MU ~  were getting degenerated. They were not 
. saying their prayers five times a day as they are required by the Islamic 
law. He "mid that he would ~ only those Musalmans who took a solemn, 
promise that they would say their prayex:s five times daily and would also 
abide by t.he other rules 8Dd regulations of Islam. He was even prepared 
to take allyhody else who was not even n Muslim but who believed in th8' 
unity of Ood aud also observed daily what was enjoined by his religion. 
So. it is n vcry broad principle. In other words, aU his efforts were' 
directed to regenrate the Musalmans whom he considered to be' very much 
degenerated. There was no other ~ behind' this movement;. Thia· 
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o e r~ , fOUlld favollr in the mind!; 'It t lie villagers altd it beCalllE' ven 
~r ~ e to the Uh1illl, Naturally, tho!;!' orgullisut,iolJs which had bee~, 

,h ~  tha.t h~ musses should be the)r )jj()J)opoly awl tlwy ISlwuld be 
thell' followers did Hot ~e ,this lllO\'emt'nt, How eQuId they speak all 
b~h  of the whole of IndIa If another e e ~ like this whicll consisted 
01 the masses had come into being? 

Raja '1'. Kanavedan (Mudra!;: Landlwlderil): Mhly .l ask ilo\\' llJUU.} 
Hindus are in that Party? ' 

Sir Muhammad Yamin Khan: 1 do lloL know tIn, list of member.;;; 
!Jut. I will let my fl'iend know lifter making the ill quir,Y , But it is II fact 
tlwt this part.}' is open to Hindus, ~, Hikhs, hr ~  nn([ every-
blldy else. 

Ra.ja T. Manavedan: Could you giw; us the percentage of the Hindus:) 
'Yill they be, say, ,teu per cent.:' ' 

Sir Muhammad Yamin Khan: I do not know t,he exact figure iYJt lhel·,,· 
aro iiome Hindus. 

I am very glad that the Home ~e r( ry iu his speech t6day has. 
(leared a great deal the l)ositioll of the Khuksars because it had beeu_ 
;,:i\'en out by some people who hlld lllotives behind them that the Khaksal's -
were the Fifth Columnists lind they were receiving their inspiratio,n from 
Cicrmany. This has been denied by my Honourable friend, Sir Richard 
'l'ott.enham. This hilS cleared tlicil; position and I am sure the Honourable 
Members of this House will not be persuaded now to believe what had: 
heen given out in the Press by certain Associations and certain persons who-· 
were iuterested to condemn the. Khnksnr movement. 

Xow, lIJlother thing which my Honourable friend, the Home Secretary, 
haid, was that the offer of 50,000 Khnksars for the enlistment in the 
British Army could not be ~e e  because the AIl!ima wanted that these 
should be raised us IIll army by itself. I allJ not contestiug this; but my 
contention is that Alluma Mashriqi showed clearly that he was not against 
the war effort irrespective of the fuct whether his offer was practicable 
or not. It shows clearly that he was read;), to give to the 'extent of 50,OO() 
Illen to fight against e ~  and against Japan. I think it has been 
admitted that they huve been misrepresented for a long time aud I hope' 
all the Parties and ull the other Members of this House-if the Govel'll-
Illent remain neutral-will vote 10r the nesolution so that the ban 'DIIlY 
be taken away from all those people who nre found to be the real r o ~ 
I·eople. 

Pandlt Lakshmi Kanta Mattra (Prc.;idene.y DivisiOIl : Non·)Iuham· 
lOadaa RUl'al): Mr. President, Sir, the Resolution before the House plllc·ci;. 
us in a. predicament. It asks for 0. recommendation of the House to 
remove the ban on the Khaksal' movement and to remove aU restrictions· 
put on Allarna Msshriqi's movements.. I ,~  to tell the House dt Olwe 
thnt I am one of those who always stand for civil liberty. I believe iii civil 
liberty. I believe in fighting for civil liberty. r believe thut libed v of 
speech, liberty of movement, liberty of association are valued rights w'h:eh 
~h  be jealously guarded against invasion by anybOdy. Uuless there is ~ 
. ~ o:  fo.r it, ~e  it is ~e e  by special r ~ e  prevail-" 
mg at 8, partICular tlDle, I Will never support their curtmlment iu:m" 
shope or form. -
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[Pandit Lakshmi Kanta Maika.] 

Sir, this Resolution ~e e  itself into two main parts, but at the 
· present moment, we are mainly concerned with one important part of it. 
My Honourable friend the Mover, clearly e ~ e  that 8fter tabling the 
HCBolution he came to know that there were no Kha.ksars detained under 
.Regulation ill of 1818 or under the rules made under the Defence of India 
Aot. This has been'corroborated b.v the Horiourable the Home Seore r~  

'Now, therefore, there remains only two points for consideration. h~ first 
iii wheth.er the ban at present resting on AUama Inayatullah Mashriqi the 
Leader of the Khaksars should be removed; 'that is, whether he should be 
· allowed to have freedom of movement throughout India, The second and 
· the more Important point is whether' the. ban of this Khllksnr movement 
; should be removed now. 

Sir,' I did not take part in the debate earlier, because I wanted to know 
the eXSl'li lIosition of the Government of India in this respect. I wlinted 
· to knOV! the attitude of the Government of Indi'a. Because, today, aiter 
· all, it iF. thie. Government that claim responsihility for lnw and order in 
this lano. They Are never tired of reminding us that this is their sole 
· responsibility which they refuse to share' with the representatives of the 
publiC'. Sir, in 'Such eircumsta,nces we have .got to consider very care· 
fully th(! statement wbich has just heen made by the Honouralje the 
Home Secretary Rnd· the speech which the. Honourable the Home 
Member made about ten months back when n debate on .the imposition 
of ban on Khaksnr volunteers was raised in Oct.ober, 1941, in this House. 
· The Horne Secretary has given no argument in support of the removal of 
-the ban, but has given every IIrgument for its continuunce. 

:;ir, from the printed pampblet that has been circulated to us .tod3y 
and from the speech ot the Honourable the Mover of the Resoluhon. I 
havo' nQ doubt that the founder of the Khaksnr movement is a grent 
Rcholar, a learned man and I am even prepared to go further and Ray that. 
he is fired with high idealism. I concede ull thnt. But the point renll.'1 
is no .. the greatness Or the profundity of scholarship of the mun, but the 
p<'t('nC',Y for mischief of any organisation whieh he undertakes, tospo')sor, 
That bas h~o been the stand tnken by the Government in this ~ er  

Sir, long before imposing any ban on the Khaksnr movement, the Govern· 
mOTlt of India imposed a ban on all manner of volunteer organisations -of 
this country. Let this fact not be forgotten. The Congress wantol to 
start a volunteer organisation and t,he Congress had the creed of 110'1-
· vlOlence: don't be carried away by thc happeningt; nfter that .fateful dr.y.-
the 9th August last. Let thAt not be tl. nightmare to my friends opposite. 
e or~ that the Congress WRS ('o·operating wit,h the Government. The)\' 
hll'd bo'n running the administration of Reven Prm'inces tn thit; t'ountr,v 
,and from every quarter in this country and fl'om ahroad there WAS all 
pra.ise for the, manner in which the Congl'ess carried on the administra-
tion 'of these ProvinC'es. Do not forget that. Now, Sir, l\fllhatmR Gandhi 
is It world figure. The CongreRs limier his gllidnnee wanted. to ,'(onder 
servi(\e to the eountrv in the event of f'ivil commotion. But wh v cl!.i 
"Government ban thnt volunteer organisation whi('h wile proposed ~  be 
, . stnrtpJ· by the Congress? 

.Sir Richard Tottenham: When was that orgnuigation banned? 
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Panciit Lakshmi Ranta Kaitra: Under the Defence of India. Act, h~ 
,;.o(}o,"emment ba.nned all volunteer' organisations which wanted to drill in 
.umform. An Ordinance was isslIed to that effect. 

alr llJcbard TotteDham: I deny that any such order or ordinance was 
issuer! against any volunteer organisation or against volunteers 8S auch. 
,OrdE'l'IJ werp. issued against the activities of drillin'k and of wearing military 
. uniforms; no association as such was banned. 

1Ir. Jamnadas K. Mehta (Bombay Central Division: Non-Muhem-
madnn Huntl): Were not their activities banned? 

Sir Richard Tottenham: The wearing of milita.ry uniforms, Ilud 
·drilling. 

Kt.Jamnadaa M. Kelita: Route march. Then what remair!s of 
vl)luuteer (\rganisation? 

Pandit . Lakshmi Xanta Kaitm: The Honourable the Home Secretan' 
is indulging in a bit of quibbling. However, I am not going to de"ot'e 
.any DlOl'e bme to this. 'I'he country knows that all uttempts to organise 
volunteers on the part of the Congress and the Hinti-u Mahasa.bha were 
.nippl\d in the bu" by. issue of circulars which emanated from the Depart· 
mcnt which my Honourable friend, Sir Richard Tottenham< has come to 
flit noW: 

Then, Sir, I want the House to bear in mind that this ban was imposed 
by the Punjab Government in February, 1940, and, thereafter, the bBJ} 
was withdrawn under certain assurances. The ban came to he finltlh 
impo!;pd on this organisation by the Government of lndia on the 13th 
May, 1941. Sir, I have every sympath,y with f\ movement or with a.n 
organisation which has for its professed aim spiritllul uplift 01' Bocilll 
service or serving the country at this time of stress ana strain when the 
o ~ e force of the land have got tp be strengthened find ~ e e , 

But wh!'n IslI other all-India politicnl organisat,ions nre not given 2qunl 
opportunities for rendering that service, I sball be very rductant to make 
n. diperimination in this respect. Now,_Sir, the Khuksal' nrgnniAAtion ~ 

be f\ perfectly good organisation as ha's been <'laimed hy the sponsors of 
this Hesolut:on, but I will ask t,he House to heor in mind wha.t the 
HonournbJe the Home Member soid ten month!'; ago with regaro to this. 
I will read n few extracts from the debate in this Aflsemhl v on 28th 
'October, 1941: . 
"I', need only remind the-House,rerv bl'ie-fiy of the hiRtory of. h ~ ~ e  It 

'Wa5 swted in 1931. and it was in 1939. that it. fil"l!t came into ('(mAid with ~ 
,authorities of the United Provinces then uncle-r It Congreas Governtflt>nt. After con· 
lIiderable trouble there which necessitated firill{:t on one occasion, WI' como to fhl' 
'll'ell known Punjab disturbances of 1940, werp again. it ro ~ ( ,,  to attack a 
popula.rly electecl Government. Tbe offencl' of this Government ~ th3-t it hnd 
'prohibited military drill by non-official bodipR nnd the carryinlt of nrms in procenions 
. of outain descriptions and therefore h ~ r~ set themselvps to intimidate their 
,own Government in order to get this ordpr withclrawn." 

Proeeerling further. the Honourn.hlp the, Home l\fE'Tlllwr ~  ,vith 
'referC'I1ee to' the deploroble inC'idellts At Lahore resulting: in considerflble 
. loss of life: .. 

"Then the Khak:ears took refuge in ,the mosques in La.hore 1\nd pr'll"-"ecl",d to Make' 
'thf'm base8 for marching out in lIIJIall partrell a.rmed with IIpades and f.ttacking the 
. !police who came to urest them. As. a rE'Bult. of tbes(' ro ee : ~, th", ASllochtion 
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[l)audil J..u.k"hmi Kalltu Mliitl'a.} 
~ uN,lareJ unlawful in the Punja.b and Delhi. Aftel' a whi!.. the GoverlWlent 

were r~ r ... d to giye another chance to thiH Al!l!o"iiltioll Oll certa.in assumncea which· 
tht'y had rt'l'"ived nnd till! uau waH withdrawn. Agitation, howcw.r, contiItued for 
th .. rdl·"Fo.' of their lealier who H'lIIained ulldel' detelJtioll unlil Government were 
"atisfi.·d dUlL tht'l'e wa.s 110 furlhoer Janger of such disturbances arising. In purtiu&nce 
of thi,. ~ o  on the 23,.,1 May. 1941. t.he ol'gall of the KUak'lIIrs, the , Al-bhlal, 
is.ut·d H·ll orlie,r diredillg thAt the Khakslu'H ~ho  proceed to the mosques in fhle 
,dirt"rent Ct\Jll.rc,.-DelhL Lahol'f', e~h  llydcl'auad (Sind) ami Nagpur." 

1'r<)('Cclliu.:.: i'lII'tliel·. I he HonoUl'ald,' I Ill' Honte !\I ember told the ROllsa 
\\ InL tIlt' 1-'1'Ofl:'l;:;('(1 aim;; of Khuksul's \nlre at thu t t im,-(: 'fhere were fcur 
itelus .given ubollt .tlw nims nnd objects of thl' Khaksar movement lUi 

puLlil>hed ill their own orgall, the Al-lslah : 

•. !\:hak!lar 801dien consider it the religiolls right of "very Mnalim to' ret iu 
accordance with the ~ h  of the Holy Prophet, a.nd are Jilrepared to make eVery 
.. at·rifitt to prevent the Government of the timp from ~ r  political or legal 
control ill this rl'spect. 'The goal of the Klmksa.r soldier i. the Kingdom of the 
o~  and the collective and political dominatioll of the. community." 

Tbcll the Honourable the Horne :Membct' further said: 
"Khaksar. are deadly 'enemies of treacherolls leaders, hostile 6<iiLors and news-

papers and communal mischief·mongers and dl'sire to wreak vengewll'o on tbem eveu, 
if thiol involve4 sacrifices." 

The Honourable tho Home Member also poillt,ed out that from the 
pro;:;, all (.>ve, the couutry there was It demand that a ban ,should be 
illlrncJiat.ely imposed on Khuksur movement. The ban was thus 
imposed O':i the Khaksar movement in response to the demund majc by 
b~ public and the Press. 'rhe Home Member said: 
"When !.he ball was plar..cu on the Khaklllir movement the public and the PI'f'88 

generally lIupported the action of the Government., including a number of Coogre ... 
. I)apera." 

NO\v. I l1sk, has her~ been a reul change in the polic'y and programme 
of the Khakbars todRY jI I find that the pamphlet t.hat has been reclmtly 
cireuiat.t>d by them does not refer to "that domination" or all those 
llIethodsoi vlOlencf! t.o which reference was mude by the Home Member. 
But I ask the attention of the .House to Onl! or two things that appear in. 
t.his liUll' r.amphlet. ]<'irst, on page 5, I find that the Khaksal'l> must 
ilhva,'S wear khaki dress or uniform .  .  .  .  . 

Mr ••• K  . .Joshi (Nominutcd Non-Offi(!inl): What is wrong in ~  

Pandit Lakabmj Kanta Kaltra: Nothing wrong. And the second is 
that "the Khaksars must always carry It sbovel, or a Belcha. The· 
Kha.ksQrs of the same locality should. under their commander, parade, 
march and exercise, for at loost fifteen minutP.s every day to keep them· 
fit, trained. and ready for service. He must develop within himself 
martial qualities and soldierly attributes." 

Sir lIubammad Yamin Khan: What is the harm in it? 

Pandit Lakabmi Jtanta lIaitra: I do not object if you give thest\me 
liberty to nIl the other volunteer organi?ations in the country: If that 
Jibert:v, is ~ e  to all otherp.. I shall" support this motion along with you. 
But it that right is denied t,o other volunteer or~ o  of my country, 
. then do you expect tha.t I will support eo discrimination in this respect?' 
If the Honourable the Home Secretary is faltering in his attitude at t.be . 
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• 
,iast moment, let me tell him thnt he has a greut responsibility ill h ~ 

, re ~  If as 0. result of, removal of this ban 011 Khaksars there is n 
. recrudescence of trouble and there is bloodshed, the blood of the v;ctims 
'will be on the Government. We want the (Jovernment to bear h ~ in 
mind. If they want to tal<e responsibility for it, let them elo it, but 
knowing, as we do, their activities in the past, contained ill the otfwiul 
,reports and documents published from time to time, it does not encoul'I1ge 
us to hope that there would be a ('hange for the better. As tht' Honour-
able the Home Secretary bus told us, the great Khaksur lea,IN" is a 
.diffiil<Jlt persoll to negotiate witlr and that ILpproaeh so far matle ho.<; not 
been ver.Y mwourugillg. If so, where is the calle for the remo\"ui ')[ the 
.ban ~ .' 

Sir Syed Raza Ali: Alluma Musbriqi is not the ouly difHcult It'ad(T '0 
~(  wiLh in India. 

Pandit Lak8hmi ltaDta Kaltra: I did not 81ly that. 
Sir, my Honourabl1:l fdend, t.he Mover of the Hesolutioll, 1m/ugh;; to 

;tho rlOtice of this House that this ~  a social nnd spirituul or ~  

I do not agrf'e with him ill this description at all. . 

Mr. Preliident (The Honourahle Sir Abdul' Hahim): The HOllolll'HI)le' 
Memb('r has one minute more. 

P,nci1t LakIIhmi Kanta Kaitra: Arc these people in khaki uniforms, 
,carrying Relchas Ilnd parading about the country going-to minister to the 
spiritual needs of the people:> If the clergymen in thi,;; ~o ry Wf'rp 
·dress0a iu khllki lilts, au.) with buyonets in their hunds paraded lliJOllt 
the country, it would be rather ~  to believe thnt he~  r~ r·!ull,Y 
.out fot I'piritual minish-ration of people. 

1I(r_ PresideDt (The HOlloTl1'llhltl Rir Abdur Rahim): The Honournhle. 
:J\fember's hme is up. 

Pandit LakBhmi Xanta Kattra: I would 'Say, Sir, that if the Govern-
"ment \\,Ilnt ~o take the ref!ponsihilit.,-, let them do so. If Governmettt are 
prepllred to remove the bun, b.," all means they may do so; but tlwy 
should apply the same principle to other volunteer organisations. If 
. GOVf'rnment. are not re or ~ to do thnt. J would certainly protest again>!t 
thi'il dis('rirninution. Sir. I hllye stnt,ed the views of my Party nnd T, 
would osk the Mover t.o wifhdl'llw h ~ Resolution; but if, however, lIe 
-«eddt:s . to press it to vote lind the Government want to play the ~ r e 

hy keeping neutral. let, them ,0.0 it. \Ve wash our honds clean in the 
moUeI'. 

1I(aulvt Syed lI[urtuza . Sahib Bahadur: Mr. President, hef01'e 
pro('Pf'ding with the motion. T wllnt to explain what the term 
'''Khllksnr' connot{'l'I. 'Khnksnr' if! II eompound Persian word: 'Khl\k' p7u.Q 
.. Rnr'. 'Khnk' is U ~  nnd 'Sal" is life: thllt is to say, one who is a Khaksnr 
musT, b.) jUl'lt like dust, menninQ' thereIn-that he mUl'It lwns humble ft!', 
·dmt itsplf. So the [onndpr of fllis movemf'nt hoI'( nnmed this mOvemf'ld 
Rfter thi" word 'KhakRnr'. From the ('reed of KhnkRuTf:! we aTe led tn 
'beli('vp !lint all KhllID<nrR should re~or  them!'lelves (H; rlust., So .'.'(\11 
-..aaD!lOt expect nn;\' violent Ilctio!J from them. 
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Sir Oowuji Jellangil' (Bombuy City: o M h ~ Urban); Arfl 
t :ley at! til/Ii-violent RS the Congress? 

. Kaulvi Syed Kurtus& Sahib Bahadur: They are not violent. But: 
tllCir ,~:  iUll is: 

\ 

"1'cllIg alll.wl ba JUIIY alnad." 

meaning, wiwll one is driven to the ncce;;sity 'of resorting to vioitmot', he 
'. will take to it. B.y creed, they are not violent. That is what I meant. 

Thou,;h there may be.yery few who know Persian, I will refer 10 one· 
l'el'::!ian eOllplet 011' this l.cctisiou, lIud of wbich myoId friend, Mr. Joshi. 
~ very f01ld: 

"KhakaurU7l-i-jaf,ulI Ta ba hiqurat\benigur. 
7'u cAe!. dani keh dar in !lard Mll8afll baal.ud." 

DOll" y,)U look down upon Khuksart!; there may he an oC<':'lsioll now to· 
i:I'Id out II n·nl lllu:;ter ridel' from t.hat dust. . 

So 1 ,,'ouItI ap}Jeal to the Government not to look down ulolm thtlBe 
Khaksarl' at; 'miscUief-mongel's. Had the Government taken the trouble 
1.0 publisb t,he report of the C'ollltl1ittee referred to by thE· previollS iipeBkers, 
or course, t.hey would have been justifietl to say that Khaksars ha.ve gone'· 
beyond t.heir creed. Now, inusmuch us that. report. which wa" drawlI up 
by t.he .Jw;ti(,f of Luhore-Hetired Mr. Justice :Kinmatullah-bu.s bt!ell 
supprt .. "std-if not suppressed, Itt leaf;t not published in the interest of 
Ciovermmmt--you cannot 8U'Y tbat they have gone beyond their creea, 
that their action it! not in cOllfonuity to their saying and to their writiugs_ 
That is what the remark of the Honourable the Home f:)ecretary WIloH· 

Sir, in this connection, I have to enlighten the House 011 two points. 
1 t WII.I'. on the 4th of April lust t.hat a. deputation consisting of the Honour-
able Sir ::\Iuhammud Pasha Snhib, Maulunu Zafll.r Ali Khan, and myself 
waiter! upon the Honourable the Home Member in t,his <.:onnection. Of· 
course, Le received us very 8ymputbetically-I am sorry to mis!; him today-
but he did not hold out any assurance to liS to the effect that our request 
would find favour with him. What he said was "Allama. Mashriqi i$' 
always fond of making long correspondence which the Government Mel1-
bers do not find it convenient to go hro h ~ Thtit may be true. He is a 
good writer, an able writer, and, of course, he does not observe ambiguity; 
but on that account. he cannot remain interned. 

Sir, Madras is a place whiclJ is not out of danger. When this point was 
brought to the notice of the Home Member he &aid,. he is not confined 
to the city of Madras; he call move about. Sir, one' should realise the 
difficulty of an internee;. his family cannot be moving about from place 
t.o place throughout the Presidenc:v of Madras which e ~ long distances. 
It is almost next to imposllible. The gentlemnn remains there in lIustody. 
r should say interned. He cannot remove himself from Madras Preai-' 
dency. I . 

As regards the last speaker, my Honourable friend of the Nationalist 
Party, who ha'ppens to be my particular fr;end, RIlld thl,ltwhenbans are 
imposed on volunteers of other communitif'l;, MusRalmnns do not come 
forward to espouse their ca\l!'1e. How is it that thev hAve now ('orne 
forwarowith this motion? That is the chief rea"on why hill own P!lrty 
is not prepared to support this. Sir, let me. flAk him If he hRS hr'1\1ght 
any similar Resolution before this House. Can he single out any instance • 
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whel1 such a motion wus placed befGre the Hout)e and when the _;\lombers 
of the .Muslim Party did Hot support him: In the ubsence of any sllch -
llIstaneo how can he level any such-ohurgc against the Muslim community? 
If they do Hot want to sUIJport us, of course, let them not; but not on their 
jJIelSCl1t excuse that because the Muslims have remained neutral heiole, 
we are not prepared to suppOrt them now. This is very bad logic whic:h -
110 rtlusonable man CUll put up with. lSir, these ure days of llamsun IUld 
this is the time when, ~h fasting, a UlUll can get himself excited: Hefore 
eoncluding, I huve to bay that though un amendment wus tubled by me, 
after the speech of lIly HOllouraple friend, Sir Hiehard Tottenham, I .. m .. 
110t prepared to press lJI.)' amendmeht; 011 the other hand 1 will FUlJport 
the original proposition, whatever fate it lIlay,.have in the end. 

I 

Jrtaulana War AU Dan (East Ceutral Punjab: l\1uhannuadun): The-
motion before the House has been discussed at full length, threadbare, _ 
iuaB its aspects aud very little has been left to ,lie to add to the discussion. 
nut there are OIle 01· to POillis all which I should like to pltlCe my views 
Ilt·fore the House. 

ill tJic iir"t place, this Resolution  which was moved by' my I-fonourable 
fl'iclI(l, Hir Huzu Ali, i" liot ill his own millie: it is ill the name of the 
)'luI>lilil Lengul;! J'urty, i.e., in the llame-of ten crores of MUEsalmans, who>-
JtlllWlhl that AlhulIll lI1ashriqi should be released, the restrictions put 
upon him rcmuved ut OIlCI;, and that the ban 011 all the Khaksars, through-
out till) leuglh und breadth of India, who ore either interned or imprisoned 
feir no offence whatever except that thE!" happen to be Khaks8l'S Ilhould 
be removed. We demulld tbis now. 1';lrom whom? From the British 
Government, which hus assured us from time to time that after this \var 
it) over: 'We will hand over India to YOll und we will go away'. So ·.vhell 
complete independence is 'coming after one or two years, why not in the 
meantime show Il smull me.rcy to us? The Home Secretary says govern-
ment will consider it, but are I10t going to adopt this Hesolution. Per-
haps he thinks that because Pandit Maitra is against it the whole House 
will not support. it. To Pundit Maitra I say: 'Panditji, if you had, in the 
words of my friend, Syed Murtuza, placed a similar motion belore the 
House, I would huve beel) the first to support it. I want liberty 110t only 
for the Mussalmlllls but the whole of India: independence not only lor 
Mussal,mans. but Hindus, Christians, .Jews, Parsis, etc.'. . 

Pandlt LakShml xanta Kaltra: If the Honourable Member had con-
~ e  me before tabling this motion, we would have !lubmittcd a joint 
motion for removal of bans on all vohlOteer organisations. 

:Hanlana Zalar Ali Khan: I am grateful to the Home &ecretar.Y -oecl1u!;o 
for the first time he has disclosed a very interesting piece of infomlation. 
For two years the Khaksars were under ,suspicion. grave suspicion. of being 
hand in glove with Ailolph Hitler, _ and as such being fifth columnists. 
That impression I got,hered when I saw the Honourable Elir l1eginald 
Maxwell with my friends, the Honourable Syed MurtuZQ lind the Honour. 
able Syed Mahmud Padshah from the Council of State. We had n iong 
talk and he was under the impression that these Khaksars were in !£logue 
with the Nazis. It is some consolation to find h ~ after two yean, we 
are assured that the Government do not look UPOn them as fifth columnists 
or as having anything to do with the Nazis. Well, if that is so, what else 
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have they done that this ban ShO}lld lIot be rcmoyed frolll thl'Ill ;It, o ~:  

\Vhllt have they none'! The:v have 110t (lolle allY ltd of sabotage: t1H:y 
II8"e not looted. No dlllrge of lIl'son ('1111 be levellt'd IIgainst them, They 
are not 1\ purely eommullul body. ] kllow them. 1 hun' every y h~  

wi! II them. They be e ~ in Hinclu-)fuslim unity. _ A. fripn$l of mine wac; 
nc:;king whether there were ully Hindus IIrnollg tIlt'lll. I know that nil 
infltlential Hindu of Multull (whose nOllle 1 (~U  tell him afterwards) is one 
, ,of the Khaksars. Ther(' lire mnny other o M ~ who are Khaksllrs. 

The Khllksar lIlo\'ement and its uctiYities are not limited to Mussalmnns 
uloue. It embraces jull, It if; ( e ~  to·\the sc\'\'iel! of mankind. It 
. i;; detlicatell to social scrviee with jllst. n toueh of spiJitunl netivity to) gin'. 
.it ~e  So, haYing said ull this, J onltv want -to tell the Honourable th· 
Home Member that he released Alluma Mashriqi from t.he Vellore ,Toil, 
sent him to Madras and kept him there in internment for F;ome time: lllh'l' 
. -on, after thousands of resolutions were passed throughout the length lind 
, breadt.h of India and from the platform of the Muslim League, with n 
resolution sponsored by Mr, .Tinnuh himself, he condeF;cended t,o ~ hin} 
greater liberty of movement throughout the length :lI1d breadth of Madril!! 
Presidency, 

\Vhen I pointed out to the Honourable the Home Member that :.ladl'l\s 
was in danger and that the ,Tupanese are abroad And they may bombnrd 
. Madras and, therefore, it was not !-'afe, he said that if .Madras was Hot safe 
the AHama could go to the Nilgiris its Mudras Presidency is such un extc!!-
sive rresid6ncy, So, when you do not put finy restriction upon his mOve-
ments in the Madras IJresidency,'why ean -you not allow him in Heaven's 
.llame to cross the Nerbudda and go to the Punjab and to Lahore? Will 
the Heavens fall down or will 'the British Govenuuent t umble down? \VllI" 

'. c'antlot you do it? It is (\ simple question, Cnn't YOII answer it? ' . 
. The Khaksars ure a peaceful body; they even go to the length of offering 
'you their assistance and co-operation  in the successful ~ o e or  01 1 h ~ 
:-war by placing the services of fifty thousand Khaksaril nt your disposnl. 
You pooh-pooh the Idea simply becamlf.l you do not want them to hM'e Ii 
,-certain dignity, a distinct martial self-respect, which you think is nlll." 
for the British Govemmeht to enjoy; and simply because h~y want to 
maintain their self-respect you spurn their offer. J think, if you reconsider 
the whole question dispnl'lsionately uml calmly, YOll will 1)ot find it rliftielllt 
to -accept the Resol UtiOll, n very Rirnple one, place<l hefore ~ U by Air !,y(>(l 
Raza Ali, RS nmendea by Dr. Sir Ziuuddin Ahmn<l. 

Qazi Kuhammad Ahmad ltasml (Meerut Division: M lllllmnnnda 11 
.Rural): Sir, when T heRrd the debnte on this motion T fplt in a r ~  

predicament, Today the whole world iF; U ( r ~  we are he r ~ 

'country after country saying _ thnt f),\"ery peril on m\l<;t bp prcpot'e<l for war-
fare; in Russin there is .the cry that evcry person ('ilpHhte of holding n ritie 
shC/uid go-to the front nnd Rhould fight for the safely of the (·olmtr.v, But 
in India we arc told that evert\' one of 115 should be pacifists nna lhnt l'Itl 
,one must have arms, Hint ev;ry one must Ilvoid military l;nifpnn, ther", 
should be no drills nlid no pnrodes and no militnry training', h h ~ me 
time for pacifists or R time when everybody sh,ollld be o ~e  in IndiR' 
.. II> it a t.ime when anv one cnn come· ond plend that militllrisation of the 
• .country ill n hnn h ~  IF: it po!;!!ible for the preRent government or for 
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any government to infuse a/spirit of militarisation in any population without, 
giving them 8ufficient voluntary organsations for that 'purpose? We !'DI)W 
that they say th&y are getting recruits at the rate of 50,000 per month; 
but will 'that 50,000 per month be sufficient for t.he purposes of the Ileien':Q 
of India? Ha.ve we not heard off and on that India.ns must be prepared 
for guerilla r ~re  Will this 60,000 who are bein8' prepared j'Ol' tht: 
defence of the country be sufficient for that purpose'l Uur position is th:lt. 
fudians cannot be able to defend themselves 10 that fashion unless they 
"have got private military associations. Every natlOn is like that, but 
what about India? India is being governed by foreign IIlllbters; and· 
every activity every military trend is being suspected by them as a revo-
lution against the Government .. Is this not the. time for the Government 
to reconsider that pollet,Y'I Is this not the time for. the Government to 
consIder that sorne of these Iorr.y crores, with the exception of this 50,000, 
that are being recruited by them on payment of money, are also in favour 
of the defence of this country, or, at least, if not for the retention of this 
GovernmtlIlt, for fighting any invader whose slavery is no less contemptuous 
than the slavery of the ~r h  Have you n0t ~ o  enough to 
understand that we are not prepared to have Elny invader from outside, 
either Japan or German'Y, and that we must have military train.ngas 
communities, as 8 nation; as inhQb.tants of India, to tight a.1 thOde who 
come in? We cannot depend on the present administration and t·he pr<l-
sent military forces to protect our hearths and homes. ~o, the fir .. t thing 
in this connection that I want to impress upon the Government is that 
really any organisation having military drill Sf; its object should never be 
banned; whether it is a Congress organisation or a Muslim National Guard .. 
organisation or whether it is the Khaksars or anybody e.se, it bhouldnot be 
banned because it has got military drill and military train.ng as its c.bje<:t. 
It is a t,hing which ought to be encouraged by the Government. The 
Government ought to take care that the orgomsations that do th.s thing 
are properly and sufficiently under their contr<?l. I have no hesitation iu 
accepting that; but I say that this is a time when voluntar.v or ~  

should be allowed to give help in military warfare and should be allowed 
to train people in guerilla warfare and for defend:ng their country; hod 
they should be encouraged to organise, and they should be supported by 
t.he Government. This is not the time to say that because I have got 
khaki clothing ol'!, I am bad. Why do you think that every Indian whl) 
is in khaki is an enemy of the Government? Do not have that policy of 
distrust. Alter that polic:y. You ha.ve by this time learnt wha t it is to 
suffer humiliation at the hands of your enemies. Do not humiI:ate Indip..n<; 
any further. Do not distrust them; do not consider them to be a:bsolutp.ly 
against your rule. They want refonns in that rule. You say you will ghe 
us Dominion Status; you will give independence: but is this the prcpar'tition 
for independence that every Indian should disann himse:f7 
.  I would appeal to my friends on my right not to consider thif; from B 
narrow point of e~  They must not consider it from this point or "bw, 
t.hat if the Muslim community succeeds in getting hold of B few person!> 
who have got military spirit, these persons would crush Hindus. This is u 
vicious circle of the same old cry of PakistAn and Anti-Pakistan. If we 
cannot co-operate on general principles,.. if we cannot appreciate that l'verv 
Indian, whether he be Muslim or Hindu, who has to receive military r ~
ing, who is going to defend and protect our country, our hearth and ho (~ 
from the enemy, is a person to be respected and t.o bp releoRed nnc1 from 
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lI,uom the ban must be removed, then it only means that we do Dot want 
to encoUl'age any sort of UlUltl!.ry tcammg. I disagree with the Uovern-
ment on that point. Uf course, it is fOl' the Government and for. the 
Khakssrs to COUle to Ull agreement; but,persona.ly, 1 would again appeal 
to the uo\'crnment that now IS' the time, ~he  the enemy is at 'our ~S, 

that they must take courage in both the hands and lell.rn to trust Indians 
and help us to develop mdlKenouti and vuluutary tuil.tfA.y orgll.nisatioDs, 80 
that they lURy be prepared' for the defence of India. 

\ 

HOJlourable Memb8rl: °rhe question may Ilowcbe, put, 

ltr. Pltlld8llt ('rhe Honourable .Sir Abdur Rahim) l'he qUfJ3tion i8: 
. 'TIu.t. the qu.stio!l be now put." 

The motion was adopted. 

Sir Syed Bua Ali: I must say that the speech of my Honoul'ablt; 
triel1d, rur ~h r  TottenhaDl, was, so far as I ~o  see, mellnt to be 
~ ory, but I wish he had analysed the position a little more carefully 
aud endeavoured to cOllie to 8 definite decision. The 'position really. 
Sir, is this.. 9ne of the points that I mentioned in my speech ~ that 
it was strange that the report of t.he two judicial officers, namely, the 
Chief Justice of the Punjab High Court and a retired Judge of the Alln-
habad High Court, was not allowed to see tho light oI day, and 110 reason-
able justification has heen given by h~ Government why it has been 
wit,hheld. 

Sir Richard TotHnham: L ciln sa'y that I ha\1e not seen the document 
IIlY";l'l f. 

Sir Syed 1I.&1a Ali: Mil}' l offer my heartfelt tlympathy to l;hfl Hon-
:)Umble Melflber? 'fhings have come to such 11 pass that even the Home 
l)ecretury ho~ business it is reply tu II. very 'important, .Resolution 011 
heha1f 0'£ the Government is not allowed to Ice thut blessl:'d dOll IlJllent, , 

,.' . . 

Sir Richard 'l'ottenh&m: The document helong>l to the "Punjah ( ~
6rrunent and not to the Govern.,!llent of India. 

Sir Syed Rua All: I say this. is not. a ~b a ft· air . .If) lIlY, o o~
able ~r e  is under the r~  that thl!! ~  solely tl 1 unJllb aft:ur, 
let me disabuse his mind by saying that he is hopelessly mistal{en. He 
. himself admitted that thh; was an ull-India quc!;tion, and it was not ~ 
quelHioH which onl,\' (~o ( er er  the Punjab Goverllment, r \\"on't );H,V 
anythiLg" more. 
Therc is 11 ilUyill" thut the best W!l.Y of hauging u dog ~ Lo giVt' it, ;\ 

tJlLd llame. The be~  wily of hanging the Khaksars in the oo e ~ of 
1 he . Go\N'ill11ent WflS considered to Le this. heap ~ two 'charge,s ngllUlst 
thelll, .one that they are Hitlcrites or fifth columm')l)s, and secondly. that 
thev arc It military organisation. and. you want to \'.ave th,e Govcrnuumt 
~ o b (:  by law in British Indio. from them. I am quotmg the phrl\8c 
'well-known among lawyers. I am ~ ery glad, IUld let me congratulato 
Sir Hichard Tottenham that he has had the coura.ge and fairn,,:ss to lIay 
that there was nol h ~: t<l show that. th(l j{ht1ksars had anytlnng to do 
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with either Germany or the other Axis powers, or t.ht&t they were fifth 
colunwists. A great load has been taken off the minds of all just, 
hont!8t l1ud liberty loving people by that statement _mude by my Hon-
ouruble friend. Hut the second charge yet e ~ , namely, that they 
&ld a military organisation. I was surprised that my Honourable friend, 
Sir Ric:hard 'rottenham, objected to t.his movement because it was design-
ed to win temporal power. I believe my Honourable :riend has bcen ill 
the country for some time, I believe he hus spent. the whole of his life 'in 
this cClIlntry. Is there any political movement which is not i<een on 
!\c'{uiring temporal power in this country? The Honourable Member has 
mllde a discovery in this case I Is there any objection if any r ~ e e  

has th&t us its ideal and wants to organise itself? AM a matter of fact. 
only the 01 her day, when proposals were made by Sir Stafford Cripps to 
transfer temporal power into. Indian hands prOVided we could t\l!cept it 
by IIgr,,€ment. among ourselves it became evident that it was the duty oL 
the h.ld'ian people to prepare themselves for. holding supreme political 
powtlr. The real crux of the matter is this. I won't be long, I want tv 
finish as soon as possible. What is the use of making a bugbear of thill 
orgunization and calling it a military or semi-military army and using 
~ re o  of that character? One of the definitions of man is that he is 
It o ~  bcing. Man is a creature who ciln associate with his fellow 
beings, who can organise, who can put himself under discipline il1 order 
to ~h e o progress in this world. If men associate together, if they 
organise if they want to do anything which is lik-ely to accustom them to 
discipline, can there be any objection:' And now I want to lIay a few 
words to my Honourable friend, Pandit Lakshmi l{anta Ma'itrn. So far 
as Sir Richard Tottenham is concerned, .  .  .  . .' 

Mr. President ('rhe Honourable Sir Abdur 
Honourable Member that I am not going to 
::! o'clock for him to conclude his speech. 

Rahim): I must Lell the 
detain the House beyond 

Sir Syed :a8.1& Ali: 1 will finish within six minutes. My HonourltbIe· 
fri£:\ud took objection on the ground that it was not possible for the Gov-
ernment ot India to agree ~ have the !Dovern/Jnt subjected to ball in 
sonlll of the provinces and not in others. Is there So single' Governme'nt 
outside the, Punjab, other than the Punjab Governo.ent, that is olJposed 
to the l'emoval of h ~ ban? I put this question categorically to t.he Eionour-
IIble Member. 

Sir Richard TotteDham: Yes. 

Sir Syed Rail Ali: In addition to the Punjab Go,£:rnmenl,?' 

Sir Richard Tottenham: Y cs. 

Sir Syed Rail .Ali: I hope that l.hut Government is llot the Government 
.)f the United Provinces. So far as this is concerned, I haw· a quotation 
'frOtn ,~ ~ ee h of the Premier of the Punjab Government. I do -not 
\vant to read thl' whole of it hecause there is not enough time. What he 
aaid is this: -

"But if I fiud later t.hat that or ~ o  is no longel' violent and does not ioJt<lnd 
~ defy law an.d or ~, ~ restricts ita ~ e  to lIocial service. T IIhan Cl'rtailll,. 
Rive lIympathetlc conllideration to that particular part of .he resolution al80 wh'ch 
was pasRed by the All-India Muslim League." . 
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I have already referred to this resolution of the AU-India Muslim 
League. 'l'bat ie' all I have got to say. . 

So far 8S Pandit Lakshmi Kanta Maitra is concerned, I am afraid;. 
there was more heat than light in his speech and I waR rather disappointed. 
I do not want the Khakssr movement to be placed on B level which oan-
Dot be attained by other voluntary organisations in India. My l3omplain.t 
is this that. the rights which are enjoyed for instance, by the Congress 
voh,mteE:rs, the Seva Samiti volunteers, the Hindu Mahasabha volunteerllo 
are denied to the Khaksar organization. I want to put the Kbake&r!J on the 
lame level as those other volunteers. Sir Richard 'l'.ottenham asked me to· 
drop the He.solution. I do not see how I can possibly do it without 
betraying u trust. It is the duty of the Government to withdraw tl.e ban. 
I must J.'resa this Resolution and I hope that the House will ngree w:ith me 
that it is time that this ban was removed. 

:Hr. PresldtJlt (The Honourable Sir AbdUl Rahim): I will put the firtit 
nmendment" that is, Dr. Sir Ziauddin Ahmad's amendment. The question 
i6l : 

"That. for t.he wora. 'lifted and Allama Inayatullah Maahriqi Wld' t.he follow· 
ing be lIubatitut.ed : ' 

'lifted, ~ reM.rict.ioDa placed on the liberty of Allama Maahriqi be immediately 
withdrawn, and tbat:." , 

The motion was adopted. 

Some Honourable Kembell: M8Ulvi Syed Murtuz/\ Sahib Bahudur ,~ 

not pressing his amendment, 

lttr. PrealdeBt (The Honourable Sir Abdur Rahim): Then I will put the 
Resdut,ion, a8 amended, to the House. The question is: 
"That. thil Auembly recommends to the Governor General in COllndl that til. 
II' I( ban on t.he l\haksar movement be lifted. t.he reetriciions placed ell 
•. thl' liberty of Alama Mashriqi -be immediately withdrawlI, and b ~ 

all other Khaluare interned under R gulation III of 1818 or the rules !Dade under 
t.he Defence of India Act be immediately releaaed." 

Thtl motion was adopted. 

The AI!&embly then adjourned till Eleven of the Clock on Thursday, the 
24th September, 1942, 
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